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THE VICE-CHAIRMAN (SHRISHAN-
KAR DAYAL SINGH)' He 1s already
gving the reply.

st gay wiw 4A ¢ IIGITSAR
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gy § § W a7 | af FIQ
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o gy feafa &, 9@ | FA
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Jg7 Ma § qEEITI § WK &9
3w ¥ gk gy § fags f5 &
1g W& FT 7w A F @ TG
T ¥ qiw & Sedig s § frag
qEA TF FETA F HAAGT T |

THE VICE-CHAIRMAN (SHRISHAN-
KAR DAYAL SINGH): I shall now put
the Resoldtion moved by Shri Subodh
Kant Sahay to move’

The question is:

“That this House approves the Pro-
clamation issued by the President on
the 14th December, 1990, under arti-
cle 356 of the Constitution, in relation
to the State of Goa.”

The motion was adopted.
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1 RESOLUTION SEEKING m
VAL OF PRESIDENT'S PROCLAM-
ATION UNDER ARTICLE 35¢ IN
RELATION TO ASSAM; &

2| MOTION RECOMMENDING RE-
VOCATION OF THE PROCLAM-
ATION
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THE VICE-CHAIRMAN (SHRJ SHAN-
KAR DAYAL SINGH): Now, the Minis-
ter has moved the Resolution. Shri Dinesh
Goswami will move his motion.

' SHRI DINESH GOSWAMI (Assatay
Fi¥., Vie-Ohdivhnari, T move:

- “Thpt this Houge reqommdnds to the
President  that the Proclamation is-
sued by the President on the 27th Nov-
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ember, 1990, under article 356 of the
Constitution, n relation to the State of
Assam, be revoked.”

Mr. Vice-Chairman, I am awaie that my
motion today, to a great extent, has be-
come academic because the Assam Assem-
bly’s term 1s expiring today, and even 1if
President’s rule is revoked, 1t has to be re-
imposed because the Assembly’s life will
no longer be 1n existence But still I have
moved this motion because I am totally
opposed to the President’s rule m the
State and I feel that President’s rule i
Assam only will not be able to solve the
problem for which the President’s rule has
been sought to be imposed, but the whole
effort will be counter-productive

Sir, we must keep in mind that the Pre-
sident’s rule had been umposed mm the
State when the Election Commission was
fully prepared and had geared itself for
the polls, President’s rule had been impos-
ed with hardly 40 days 10 go by before the
expiry of the term of the Assembly. This
has set a very dangerous precedent in the
federal polity o fthis country. Uptill
now, 1n the entire country, the practice
we followed was the opinion of the State
Government on the question of law and
order was taken to be final The Central
Government never superimpose its.own
opinion and disturbed the periodicity of
the election. I have been asked a question
which I have failed to reply to the stu-
dents, to the youths and to ‘the people of
Assam, and the question i3, that in 1983,
when the entire people of Assam m one
voice said that election must not be beld
and efforts of election would lead to large-
scale killings, election was held, and the
record would show that according to the
Home Ministry’s own admission, 3500

people were killed in the elecuons' accord-
ing to us, the figure was toga than 7000,
And when we confronted the Government
and the Election Commission as to how
was it that in the name of democratic elec-
tion, 7000 people were killecd—beocause
after all, Constitution s meant for men;
men are not meant for ‘the Constitution—
the gnswer was that on "the questxon of law
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and order, 1t was the opmion of the State

Government which was final. It 18 also on

record, Mr. Vice-Chairman, that Assam

election of 1983 was held on two days.

After the first day’s election was over, the

Election Commission wrote to the Return-

ing Officers and the State Government that

if 1n their view the second day’s election

would also lead to equal wiolence,

to postpone the second day’s election. But

the election was held and tne Election

Commussion and the Government of India

expressed total helplessness by saying that

mn these matters, State Governmznt’s opi~

nion was final. For the first time in the

history of India, independent India, the

periodicity of elections has been disturbed
I he vpaicn A G Crilad OUnrne
ment that the law and order situation is-
not conducive for holding elections.

Firstly, it is against the Constitutional
proviston because the Constitution does not
permit imposition of President’s Rule dis-
turbing the periodicity of elections on the
ground of law and order. May I ask, Mr.
Vice-Chairman, is it not a case that seve-
ral times, in West Bengal, complaints had
been made that the law and order situa-
tion was not conducive for holding elec-
tions there under the CPL(M) rule? Im
fact, wherever there was an Opposilion
Government, such complaints had been
there But it is for the first time that this
sort of power has been exercised by the
Central Government which, I am afraid,
will be followed in many subsequent cases.
This sort of practice will be followed not
only by the present Goverament but by
the other Governments also, whichever
Party may come to power at the Centre.
If the ruling party at the Centre is not
favourably poised for an electoral victory,
elections will be postponed aod President’s
Rule will be imposed.

Now, Sir, I do not want to go much
into the past. Today, I am a worried man
and I would like to look to the future.
Let us remember that the people of Assam
are nationaligtic to the core of their heart.
The Gavernor has made a very interesting
statement that the difference between

¥
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he AASU the AAGSP and
the UL F A got obliterated Does it
mean that the five Memvers of Parhament

— who stand here today have become mem-

bers of the UL F A or supporters of
the UL F A ? Sir, we are nationalistic
to the core We have stood by the natio-
nalist forces Today, every student of
Assam 15 a member of the A.A.%.U.
When you say that every student of
Assam 1s a supporter of the U L.F A,,
you are only antagonising the students of
Assam and doubting their nationalistic
gs. If you say like this, by force, they
may lean towards U L.F.A. The hon.
Qévernor has fafled tdf realise that a sta-
tement hke this (férruptions)

SHRI V. NARAYANASAMY (Rongdi-
cherry): Who were respomsible? You wore
responsible  CInterruptions).

SHRI DINESH GOSWAMI: Mr. Nara-
yanasamy, pleage sit down. et nie have
my say (Inserruptions).

SHRI S. 8. AHLUWALIA (Bihan): You
were responsible Your Government was

vesponwible  (Interrmptions).

VICE CHAIRMAN (SHRTSHAN-
KAR DAYAL SINGH)® Mr. ARliwafia
8@ Mr Narsymashiny, ptéase takh your
sifs  (Interruptiois). AR of you, Bike
your seats (InieRiapiBRs).

SHRI S. VIDUTHALAI VIRMMBEI:
They do not have the leense to disturd
like this (Imterruptions).

DHRI ASHES SEN (Wost Beapal): Sir,
it the monopely of Mr. Narayamioeésy?
Why N ho gettink up ad dhtmding like
this?

$efiet v. NARAYANASAMY: You idRe
, the ménopbiy db not wimnt

SHRI DINESH GOSWAMEL: L appeal
to all sides of the House partlcuiarly, to
fhy friends on the Gther ﬁde Y am speak-
iffg the Assamése mind today. You miy
try to obstruct ahd fﬁ& thy, voice. But
it you do not un the sitiation, you
will have anotfier Puﬁj% and ’K‘asﬁmﬁ' in
Asgaih. Kindly listtn to me. iy
ot afree, but ¥ hope you will K y Y-
ten to fte. What I am ikl to siy s
846 RE—
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this When you put the A.A S.U, the
A AGSP. and the UL F.A, m the
same boat, you create a dangerous situa-
tion because every Assamese student is 2
member of the A.A.S U. If it s com-
municated to them tomorrow that accor-
ing 10, the Governor of the State, there is
no distinction between the U.L.F A and
the A,A.5.U , the nationalistic students
may well start feeling ‘If we are accused
Like this | sprte of our natiomalistic feel-
ings, where do we stand’ This is wia¢ 1
want to c¢autiont you about. As I shid, the
people of Assath are Matidnalistic 0 the
core of their heart.

S, et us ot fOrget that in 1962 at
the of the Chinese aggression, whei
ese came ‘to the border of our
te, P&ncffi Yawaharlal Nehru bade
e tq’th‘e people, of Assam at that
mﬁt the pedple of Assam stood like one
mif t& deferid the wnity and istegitly of
the céantry Ax tWat finfe, 1he wolie of
Auﬂuﬂmmmamm
fery b SWve % Yo the Py ¥
the bérler of the cotn®y T 1985, we
took the Wut of AR PuAsld #fick,
A, in 1971, darfng b Buigladhsh
Libbrafidn War, oife iifon refoigéés &fds.

withéwt: oy Twitner Sediide we WAew
that we mt Stand by B #aif i weh
Mol of crhsis.

Let.ug npt alsp fosget: that the State bas
coniribution. to the two traditional foreign
eschamge earners for years and years.

imgs%wh;mmw:mtap‘ of
Indfi. Assamt bBecarte phrt of Mndia in
18526 by Tredly of Yan Dabi and the
Bififsh annéxed Astam from Byrdia. But
Again fs a part of Ufis jotal composite Edl-
tuféb!the hgiﬁatfaaﬂﬁﬁ Létﬁ%
hﬁin’ Hotise thi S

Wis not 5 part ﬁéﬁ!ﬁlﬁp
of Tifn, mhp\irﬂshﬁ ar Béva,
4 préat philpspher and siint worte which
ihehiis, PI6FY to Kilijuga, glory to those
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‘who are born humans, glory to Bharat-
warsh where you are born That saint
never used the word ‘Assam’ anywhere.
Therefore, the feeling of unity 1s the
uppermost in the minds of the people of
Assam But we are very sensitive. We have
got tremendous pride in owr own identity.
I am proud to say that when the whole
country is burning either on the Mandal
or Mandir-Masjd issue, Assam is the one
State which has no influence whatsoever
Mandir or Masjid Today somebody is
- fighting on the issue of a mosque or a
mandir but if you go fo Assam, you
will find in Hajo the chanting of namaz
and mantras lake place at the same time
fact to face without any disturbance
. whatsoever 1n the. Assamese mijnds. That
is the tradition and strength of the peop-
. le of the State We are proud of that.

- We-also suffer from the feeling of in-
+ security becguse of the massive mpgration
.-of population from across the border We
~ feel that the political, economic and social
. leverage of the State may be lost as its
~own indigenous people may be 1n punority
¢ We have also a feeling of nsglect because
_-the State, n spite of the fact thai it has
¢ all the sesources, including petroleum and
-tea,; and ‘other mneral resources has really
- not developed We have all the mineral
«~regpurces -Today the youths of- Assam ask
~me a vital guestion to which T have no

answer Whenever there-' I8 4~ movement,

vghicheyer may be the Government,
®it Ras said, “Look"here, "your ‘pecrol output
“has ‘been stopped and the country is tos-

ing "every day crores of rupzes* But then
_ he asks ms. 3 guestion back, “Look here,
rAhercountry has not lost anything because
pCTude. is under the-soil-of earth, .it cun be
~extragted upy -moment, but there is flaring
=.of the gas everyday worth lakhs of rupees
 How -can .t be replenished?”. I have no
s answer to-that. Today when we deal with
~Assam, we must keep in-view the -psyche,
_-the sensiterity -of the people. It has a deep
_-sence of-nationalist .feeling, but equally it
~has its own pride People of Assam-never
( tolerate rule of Delhi. They would like-to
Jhave a Government of their own and I am
~dm total  apreement with Mr Prakash
--Ambedkar.when he said® Always keep the

[ RATYA SABHA 1 President’s Proclamation
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State Government as a buffer Otherwise,
the Centra] Government will always be a
subject matter of attack for every failure,
omussion or commission. Today, if the
AGP Government failed, the hest thing
should have been to give an  oppor-
tumty to the People of Assam to
elect #ts own Government. On the one
hand you say that we failed all along, «
and on the other, you do not permit
people of Assam to exercise theyr own
rnght  'Why don’t you trust the people
of this State? After all, n a democracy
one must trust the people of that State
And ; dangerous statement has come
from the Home Mijnister that the situp-

tion n the State is such that elec-
tion cannot take place  anywhere
“in the country  Therefore, the con-

“clusion is that it is the subjective opi-
nion of this Government that the election
_sannot take place Even if this Govern-
,ment loses its right to continue in Govern-
ment, ;t will continue 1n Government In a
Democracy, the moment you do not trust
people you lose your riglit of governance.
T feel that the hon Home Minster who
has made this dangefous statement and
_will correct it because I know he has a
,senstttve ming for the State of Assam

After the President’s rule two draconian
~Acts have been imposed, one 1s the Armed
Forces (Special Powers) Act and the other
18 the Disturbed Areas Act What powers
do these two Acts give? These Acts give
power to dn army man to shoot any body
at sight without any order whatsoever
“from 'any Authority Actordihg to the Gov-
‘ernor’s own report the entire State is not
~iinder the domam of ULFA- ULFA's writ,
even according to the Governor's report to
~which I do not agree does not transform
the whole State, But why have you .put
,the entire State umder the purview of
_these two Acts?_

Now, there have heen reports of army
atrocities We have visited some areas
The All-Assam, Students Union has
.asked Home Minister, Mr. Sahay, to
(Visit Assam. Some of my friends, my
colleagues, have . visited various parts in
the State We heard harrowing tales of
rape of women .Normally, women do
not disclose this, but we found that young
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girls had come and not omy gepoited
the police stations, but they had done
so to the Governor and 1in the presence
r~of-the Governor reported what the army
had done to them. Action hes to be taken

gamst two army jawans, I have myself
visited places where tales of molesta-
tion were told by women I will not go
deep mto thuis  because my friends will
give detailed accounts

Youths have been tortured by thurd-
degree methods Even under the Special
Powers Act, the army authorities are
duty bound, under law, to band over gn
apprehended person at the earliest to the
civil authorities But days in and days
@ut,, apprehended persons were not hand-
ed over People had to move  hobeas
corpus petitions mn the High Court and
only after filing of habeas corpus peti-
tions and directions of the Cowrt youths
have been presented to whom third-
degree methods had been applied Our
Advocate-General's car had been m-
pounded

. Today, with all this, alienation and bit-
terness is now boiling i the minds of the
people of the State I am worned about
it I am worried because ULFA cannot
. win over the hearts of the people of
Assam in their fight for secessionism by
arms, becayse you cannot obliterate hun.
dreds of years of history by armeq acti-
vities for a few days 1 have gaid it in
public that ULFA can silence me, but my
nationalist conviction, that we are a part
of the whole India, cannot be taken away
¥rom me by ULFA through arms. But
let us also not forget that these boys and
girls who have taken to arms, have taken
%o arms because they believe in somer
thing  Assamese girls normally do not
come to the streets, and 1 was worried
when 1 saw newspaper reports that As-

Rgamese girls have taken arms training
across the border in Burma We must
try to understand as to why this has hap-
pened

As an ULFA pactivist cannot change
my conviction of Indian nationalism,

[ 8 JAN. 19911
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throug barnmm, let us remember that the
State power also, through arms, cannot
change their convictions and bring them
ioto the national magnstream, Every
actiop that the army authorities are tak-
ing today i Assam 1s  alienating the
Assamese mind and taking the Assamese
people fron: the mamstream to the ULFA
camp. This 15 what worries me  Sir, let
us remembelr that secessiomsm, extremism,
does not really gather 1ts sirength through
arms It gathers its strength in the mijnds
of men In anv Stcte, in any country, if
there 1s no popular support, no extremist
organization can make any dent, and I
am worried that continuange of the
President’s Rule will only make more
people  ULFA-minded

-1 was worried, Mr  Vice-Chairman,
when a few days back -a journalist told
me that mn the village prayer house wo-
meyn were praymg for the welfare of the
ULFA youths, Why has this happened?
It & because villagers have been appre-
hehded<enitre villagés have been --ap-
prehended—kept in open fields Tor hours
and hours and interrogated, creating an
impression as if everybody in the State
is a cuiprit,  Therefore, I would submit,
most humbly, that this type of ah effort
wil} be totally counter-productive

We have many other problems  We
have the Bodp problem, the tribal prob.
lem ang ¥ am emazed that when the
Governor of Assam spoke about deaths
and kilhngs by the ULFA activists, he
didn’t utter 3 word about  deaths and
killlngs by the Bodo extremists But the
Bodo problem cannot be solved unless
the State Government becomes ap effec-
tive party to it And, while trying to
deal with the ULFA problem, we may
face another kind of situation with the
Bodo problem if we do not have 5 popu-
lar Government there  Therefore, what
1 wil] submt, Mr. Vice-Chairman, 1s that
in this context if we look ahead we
must take , three-pronged strategy

One, we must try to bring these youths
into the national mainstream or even 180-
late those who are not prepared to come
to the nationa] mainstream, from thesg
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vast number of youths who today may
be supporters of the ULFA, Of course,
you have spokem about the AGP But
there ape supporters of the ULFA,

I will quote a statement from ome im.
portans personality who is an important
personality of Assam politics. Let me
guote him from en interview published
in the “SUNDAY”» of 27th May—2nd
June, 1990

“There 1s np pomnt in condemning
the ULFA simply because it is resart-
ing to violence. The Russian and
Chinese Revolutions—both violent phas-
es in bistory—were haileg by all pro-
gressive people More recently, the
mod frenzy that led to the assessing.
tiok of:the ‘Romianian President Wicelal
Cemposcrind the formation of 2 Aew
Qovermbent: in the stieets of Bucharest
has bedn wekdmed by the whole world.
Th ULFA%. activities must also e seen
in that Hght as a form of protest.”

Mr. Narayhasamy, this is not a stitement
by an AGP lender; this is not 3 statement
from an AASE f6addt: this s 4 sthtement
from Mr, Hiteswar Saikia, the Ppesident
of the Congress(ly, Theiefore do not
accuse the ABP. Your own people are
being sof; to the ULFA, And to my
Enowledy, thiy fs S0t been contradict
ed. (IntePrnptions). ,

SHRI BHUPANESWAR  KALITA
(Assam): A peint of osder, Sir. Mn
Goswami, hay. refergad to the name of a
pepron who ig %ot a Member of  this
Housp. Can be refer to that name? (Ins
terrapiona). .

SHRI 8 §. AHLUWALIA: Sir,. ..

THE VICE-CHAIRMAN  (SHR!
SHANKAR DAYAL SINGH) M.
Goswami, please take your sedt. Plpafe

Hgar him. -
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SHRI DINESH GOSWAMI.
will reply to this. (Interruptions)

SHRI VIREN J. SHAH (Maharash-
tra): Important newspaper reports are
guoted in the House, A little while back
Mr Narayatiasamy and othély quotdd &
number of things abont Mr. George Fer
dandes. That was allowed. = i

THB VICE-CHAIRMAN.  (SHIRE
SHANKAR DAYAL SINGH): Mn
Yirep Skah; | have wot objested 9 it. ¥
anhed the: bon  Member only why he was
taking: the names of Hhose Who are no¥
Members of thiy Hemse, .

SHRt DINEEH GOSWAMI- Let my
reply  Lét the také note of it.

SHRI SURDMAL 8EN (West Bengall®
He hhis ns made any aflegmion

Sir, &

sHyy, Dk GOSWAML: 1 nage
mwﬁ%mm N
PR AR AL Tt i
£\ T qwmAY fr aw¢ &
B ¥ I T Rorier ST
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gér M9 T G HIAT I FG G
|

il think that he 18 capable of defending
humself.

SHRI DINESH GOSWAMI: Iam cap-
able of bandling it. (Interruptions) I do
not want to enter iato....,

DR, NAGEN SAIKIA (Assam). I want
to know from Mr. Ahluwalja whether
the contradiction was published in the
“SUNDAY” or 1 the “TELEGRAPH"
(Interruptions)

g SHRI DINESy GOSWAMI. I cannot
make an allegation; J did not make any

allegation, I was only placing these as-
pects

Therefore, what I am trymg to pomt
out, Mr. Vice-Chairman, today is, Pres-
dent’s rule bemng a fait-accomph, the best
course 15 to go 1n for early elections in
the State In Assay we have a particu-
lar time-table for elections Monsoon
sets 1n  Assam during the middle of
April ¥ we do not hold elections by
the end of March or even latest by the
first week of Apnl, elections will have
"to be postponed, I think tilj October and
November In spite of the best wishes
the Central Government will not be able
to hold elections, What I am trying fo
point oug and appeal to the Members and
to the sense of this House is that the
contmuance of President’s rule gnd army
Joperations in Assam wilj only strengthen
the extremmst forces Let us not forget
that today political forces have became
srelevant in Pupjpb and Kashmir. Even
in a Sfate like Jammy and Kashmir the
same type of allegations were made
agamst fhe National Conference We had

wio think in terms of reviving of State
Assembly in order that we may have
some politica; forces to talk to  Don’t
make undue allegations against the AGP
afF the time, becaumse the AGYPY has pub-
licly’ proclaimed that though we are a
Tegional party, we stand by the pational

[8 JAN 1991]
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ethos. We are pary of the Nationa] Front,
We came to work together with the na-
tiona] dpolitical parties. (Don’t  forget
about 1t, Therefore, don’t make the
political forces irrelevant, whether it is
the AGP or the Congress (I} or the
Janata Dal. Thus my apprehension 18
that prolongation of President’s rule will
lead to ahenation, wil) 1solate the politi-
ca] forces and the whole effort will be
counter-productive  Therefore, 1 would
hke the Home Minister to ammounce that
elections wil] take place latest by the end
of March or by the early part of April

I would also like to say that there are
tremendous grievances in the munds of
the youths of Assam Forge; about the
youths of Assam. Let us not also look
to the ULFA problem in wsolaton To-
day, youths are 1 3 rebellious mood We
have ULFA because Assam 1s a border
State We have problems galore in UP
and Bihar. Half of Andhra Pradesh, I
am told, today, 1s under the Naxalites.
Why 1s 1t so® It 1s because the youths of
the country feel that not only have we
not been able to solve their problems,
but wrrespective of the leadership and
political affiliations, we are not addres-
sing ourselves to their problems  Vio-
lence 1s the worst form of injustice. But
in a soctety where justice becomes a
casnalty people do not mind taking to
violence. ‘Therefore, the youths are tak-
ing to violence So, T would request the
hon Home Mimster to address himself
not only to the problems of the youths of
the whole country, but also to the prob-

lems of the youths of the North-Eastern
region

1 will conclude by making a reference
to two 1ssues Ome, recemtly the Gov-
ernment has announced increase of oil
royalty to Rs 314/- Our National Front
Government announcement was for an
mcrease to Rs 385/-, The reduction to
Rs 314/- has given a wrong message to
the people of the State, Two, it was
deideq to have twop umiversities in the
State to meet the demands of the people
Barsk Valley and the Bramhapuira
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valley There 15 no announcement in this
regard. All these give grounds for giving
belp to the propaganda machmery of
those who want Assam to secede from
the rest of the country.

I would not like to deliberate on the
past because there wil] be accusations and
counter-accusations, So, I woulg like to
look to the future, Future 18 the only
way 1n which you can sort out and solve
Assam’s problems by permatting the pelo-
ple of Assam to elect a Government of
ther own It will be for them to elect
AGP, if they so choose or throw it out,
if they so choose. We shall have to g0
before them with our records of the last
five years. But give them an opportunty
Demal of an opportumity to the people
of Assam will only strengthen the hands
of the extremists and the secessionists
and the sooner we do away with this
idea the better 1t would bte

With these words, I oppose the procla-
mation of President’s Rule

The questions were proposed

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): The Sta-
tutory Resolution Moved by the Minister
and the Motion moved by Shri Dimesh
Goswami both are now before the House
for discussion These may be discussed
together

SHRI BHUBANESWAR  KALITA
President’s Rule was promulgated on 27th
of November, 1990 in Assam This should
have been a surprise for the people of
Assam, but, unfortunately, it came as a
respite to them The situation in Assam
developed 1n such a way that it became
a natural outcome of the circumstances
and situations that prevailed in the State
of Assam during that time For us, 1t is
a very unfortunate situation, when the
Assembly elections were round the comner
There are arguments for and against
President’s rule particularly about its pro-
priety President’s rule is the extreme
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step and it should be wused spanngly,

under extreme situations and under extre-
me circumstances But the bogey of Pre-
sident’s rule who being piayed by the
then AGP Government, which was nothing
new For the last one year the media, ¢
the polhtical leaders somewhere or the
other, this way or that way were talking
about President’s rule in the State of
Assam  So when 1t came, really 1t did”
not surprise anybody Rather when a
bandh cali wuas given in the State of
Assam against President’s rule, the people
responded to 1t partially When black-
out calls were given the people have res-
ponded to i1t partially and those who have
responded to it they responded to it half-
heartedly It was long felt that Presi-
dent’s rule will come today or tomorrowasy
and ultimately 1t came What was the
necessity of President’s rule particularly
when the elections were due in the State?
The first and basic responsibihty of any
elected Government 1s to protect the life
and property of the people The then
AGP Government 1n the State have mise-
rably failed to keep up that primary res-

ponsibility  Instead there were murders,
lootings, extortions, inttmidations and
assaults All these thing reigned the

whole State Human life became the
cheapest commodity About 113 innocent
people were gunned down in the State
About 58 political workers were mus-
dered The weapons and vehicles were
snatched away from innocent civilians
Murders and dacoities were not reported
to the police because no action was
taken by the police The police became
a demoralised force  They were not
acting on their own In the rare event
if they took some 1mitiative, there were?
mterferences from the higher-ups The
situation can be best described in a reso-
lution passed by the Aggam Police Assol
ciation after the assasination of their
semor police officer, Mr Negmt He was
the Superintendent of Police What are
the contents of that resolution? I quote 4

N

“Terronsts are free to strike at any
time at anv place as they liked, while
the police are restrammed from perform-
ing even the mandatorv duty.”
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This 15 what the resolution says. As a
result of such inaction by the police and
mdulgence by the higher-ups the situa-
tion dnfted tc a pownt of no-return.

Sir, the situation 15 best described in
an editorial of a popular pewspaper of
Assam which came out after the Presi-
dent’s rule. They wrote and I quote:

“Never in the history of last 43
years of independence had one seen
the kind of assassinations kidnappings,
extortions and intimidations whijch have
marked the AGP rule Never before
has the rule of law been so completely
and systematically repudiated in favour
of favourhsm and whimsical sd bhoc
decisions  Never before has merit and
performance been so wilfully devalued
n favour of political preferences. Never
before has the bureaucracy and the
police been demoralised by the politi-
cal bosses. Never before has corrup-
tion assumed the proportion that the
~AGP was able to manage in just five
“years Never before had people to
hive 1n such abject fear as to be in-
capable of stiring out after 6 P M
“Never before have people been de-
prived of their personal fire arms
merely because the police was unable
to prevent them from being snatched
by extremists Never  before have
people been afraild of reporting crimes
against them to the police Never be-
fore people suffered such blows to
their digmty and self-respect. Worst
of all. never before has a popularly
elected government so often been ac-
cused of having nexus with an extre-

mist orgamsation

Thus, all said and done, if anyone
is really responsible for invoking Pre-
sident’s rule in Assam by his acts of
omissions and commussions, it 15 the
AGP itself ®

This 1s what a popular newspaper of
Assam says.

DR NAGEN SAIKIA- Mr. Kalita,
will you yield for a moment? Sir, I only
want to know from Mr Kalita whether
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he subscribes to all the views of the
newspaper—many views have been pub-
lished on many occasions—or  whether
he conveniently chooses to subscribe to
this view only. (Interruptions)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH). Yes, Mr.
‘Kalita. You continue

SHRI BHUBANESWAR KALITA-
There were mayhems, murders, rapes and
extortions. Properties and the digmty of
individuals could not be protected. Nor
did the Government show any inclination
to protect them The media was muzzled
and judges were threatened. So also the
mdividual’s right to Constitutional reme-
dies Things came to such a pass that
all these virtually acquired a sort of poli-
tical legitimacy. Can any Government
worth the name just rema; sient even
after seeing ‘all these?

Sir, the wrong policies of the then
Government - had given nse to various
ethnic agitations. The Bodos were de-
manding separate land. The Karbis were
demanding an autonomous State. Not a
single day passed when, in one or other
locality, a dharna or a bandh was not
held The AGP’s Parnora has made it
out to be g Ssectarian party instead of a
regional party Unty is the main factor
in_a society hke the Assamese society
You know there are tribale and non-
tribals, there are different castes and
communities 1m Assam  Unity is the
most 1mportant factor for Assamese de-
velopment, But due to the wrong policies
of the then AGP Government, the whole
society 'was disintegrated What you need
1 Assam 1s the integration and unity
among different communities, because de-
velopment 1s not possible without them

Not only this Look at the industrial
picture More industries were closed
than opened dJuring that five years’ rule

SHRI. DINESH GOSWAMI- One
minute May I ask this Why should
not Mr Kalita go and address these’
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thmgs to the people of Assam and ask
for therr votes? In spate of all these,
we are prepared to ask them for their
support. Why are you afraid?

SHRI BHUBANESWAR KALITA: 1
will answer his pomts also

SHRI VISHVIJIT P SINGH (Mahara-
shtra) May 1 mention, Sir? Those
people who opened the doors of the
State to foreigners to come here and
take over our country have no nght to
say, ‘Hold elections’ We will first expel
those forengners and then we will have
elections We do not want to hand over
our country to those forces which want
to destabilise us

Ioaw weaw (s wwT auw fag)
o1y, AT & i ¥ v ¥ w0 W

" SHRI BHUBANESWAR KALITA. Mr.
Goswami has said that we are scared of
elections. We are not afraid of going to
the people for election. But let me tell
you about an observation of the then
Home Minister, Mr Mufti Mohammad
Sayeed, of the National Front Govern-
ment, of which you were a member, on
4.9 90 i1n the Consultative Committee
meeting of the Home Ministry.

SHRI DINESH GOSWAMI: I am on
a point of order. This is an important
peint. I do not mind him saying that
Sir, I am on a point of order. This is
important. Please listen to me. I don't
mind if he is saying that. But there
has been always a convention that we
do pot disclose the Consultative Com-
mitiee meeting’s proceedings in the House
becense the danger will be that we say
so many things which we may not like....
(Interruptions)

SHRI BHUBANESWAR KALITA: I
will not refer to the proceedings of the
Consultative Committee.  (Inrerruption).
But this has been published in the news-
pepers also.  (Interruptions).
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SHRI DINESH GOSWAMI. Sir, 1t is
for you to decide I am not gomg to

stop him It 15 for hum to criticise.
(Interyuptions)

SHRI VISHVIIT P SINGH  When
the previous Prime Mimster referred to
the proceedings of the Consultative Com-
muttee 1n thuis House, I have protested
against it, (Interruptions) And hon,
Shry Dmesh Goswamun was a Cabinet
Minister mn his Cabinet  (Interruptions).
The then Prime Mimster disclosed the
proceedings of the Consultative Com-
muttee attached to his Mimstry., May I
mention that? (Interruptions)

SHRI DINESH GOSWAMI: I can
neither meatch his voice nor volume (In-
terruptions) -

SHRI V GOPALSAMY (Tamil Nadu):
Sir, Mr Gurudas Das Gupta raised the
matter about the Consultative Committee
meeting and the Deputy Chairman gave
the ruling that the proceedings of the
Consultative Committee meeting can never
be permitted to be raised on the floor of
the House. This is the ruling given by
the Deputy Chairman. Therefore, I do
not know whether the same ruling
(Interruptions) .

SHRI BHUBANESWAR KALITA: I
do not want to refer to the proceedings
of the Consultative Committee meeting.
I am referring to the newspaper report
where the then Home Minister, Shri
Mufti Mohammad Sayeed has mentioned
that “in the prevaling law and order
situation in the State of Assam, the
holding of elections in December 1990
hag a remote chance” That has come
out m the newspapers also. That was
expressed by the then Home Minister of
the National Front Government of which
Mr Dinesh Goswami was also a Minister.
Sir, the then Home Minister also stated
that in spite of repeated requests by the
Centre, the Chief Minister of Adsam
failed to take any effective steps. This
was the qobservation of the colleague of
Mr. Goswami in that Cabinet What
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followed thereafter? Development schemes
were announced by the Central Go-
vernment, various programmes were an-
nounced, status of a specia] category
State was given, but that also could not
stop the violence which went on unabated.
‘The reason was that even after that the
same AGP party has given a bandh call
against their own National Front Go-
vernment of which they were a consti-
teent Why? Because they wanted to
have some political issues They knew
it fully well that the issue on which they
have won the last election in 1985, that
is the foreign nationals issue, is an old
issue now They wanted a new issue
and what 1s that issue? ‘That is anti-
Centre stance and that 1s why, they gave
a bandh call aganst the National Front
Government of which they were a part-
ner  (Interruptions)

DR NAGEN SAIKIA: Mr  Kalita,
would you please enlighten us whether
you welcome this Presidential rule or
not? ( Interruptions) Do you welcome
it?

SHRI VITHALBHAI M PATEL

(Gujarat) "When 'your tuen comes, you
can say anything on it. Let him speak.
(Interruptions) .

SHRI AJIT P K JOGI
Pradesh): Let him speak

(Madhya

SHRI BHUBANESWAR KALITA: I
am not going to answer you. But, of
course, I will refer to that

The Vice-Chairman (Shri Bhaskar
Ammeji Masogkar) in the Chalr

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR): Mr.
Kalita, please address the Chair You
need mot- take note of what they say.

SHRI BHUBANESWAR  KALITA:
Mr. Vice-Chairman, what followed next
was still shocking. The meeting of M.
Maufti Mohammad Sayeed and  Prof.
Madhuy Dandavate at Guwshati was dis-
turbed. 'The State Government failed o
do. apything. Mr. Dinesh Goswamj, 3
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Member of the AGP party and a Minis-
ter in the National Front Government
was gheraoed An embarrassed Mr Gos-
wapn had to resign. The hon. Minister,
Mr, Subodh Kant Sahay, was also the
Minister of State for Home Affairs at
that time, mght know what happened
thereafter and why Mr. Goswam with-
drew his resignation But, Sir, the situa-
tion remammed the same Even after
Mr Goswami’s resignation, even
after all this, the situation remaned the
same and wviolence continued unabated.
Now that the new Government at the Cen-
ter took a serious look at the situation, the
Chief Mumster, 1 am told, only request-
ed for newy Gypsies to patro] the roads.
If anybody wanted President’s rule to
be imposed 1n the State, 1y was the AGP,
The AGP wanteg it most because 1t
wanted an 1ssue to fight their next elec-
tion. So the President’s rule did not
come a8 g surprise. (Inferruptions) .
Sir, this 18 the background m which the
Presjdent’s rule came But my request
to the Government is that the first prio-
rity of the Central rule must be to res-
tore normaloy and start developmental
works, Mere announcement by the Go-
vernor that 12000 jobs would be pro-
vided or that a few small-scale units
woulg be set up in Upper Assam or
repawring of roads would be done to give
a Dew look to the administration, would
not be emough, Rather, this sort of
angouncement irritates the people since
they have heard emough of such anno-
uncements, Again, Sir, reports like ‘the
country is losing Rs. 800 crores in the
tea industry because of unrest in the tea
industry.’ agitate the young men  The

mep are asking: Where is our

of development in that Rs 800
crores? 'The fecling of deprivation and
despair is the root-cause of these prob-
lems. What cap satisfy the young mind
and the people of Assam is concrete
results. Sir establishment of The Accord
rofiery has been announced but mot

even the foundation stone has been laid
by the previops Government  Setting
uwp of gee crecker unity hes been an-
nounced. No tangible action is taken for
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the establishment of a Central Umversity
at Tejpur and Silchar  The progress on the
bridge over the Brahmaputra at Jogigopa
is the slowest. The most important
thing ig the contro] of the river Brahma-
putra which can bring prospenty to
Assam and resources to the nation

The Brahmaputra Board 1s crippled
for want of funds Assam 1s one of the
most backward States mm the country.
This backwardness 18 the root of all
these political problems  The United
Liveration Front of Assam 15 alsp the
result of such backwardness and it 1s
also a political problem But unfortu-
nately I can pomnt out only one thing
regarding thig orgamisation  If 1t 15 3 Te-
volutionary movement with an 1ideology,
the ideology was pgiven a back seat. Col-
lection of money became the only Factor
and not the ideology Money played the
main role which is something unheard
of 1p the history of revolutionary move-
ment anywhere n the world 1 am
happy to hear from Mr Goswami—
and I am with him—tha; these boys,
these activists should be brought jnto
the nmatiomal manstream 1 ay one with
him m this But he was 1n power for eleven
months The AGP was there for full five
years What did they do to bring them into
the national mainstream? (Interruptions)

Sir, the orgamsation was banned now
under the President’s rule, but my fer-
vent appeaj is to arrest the root, the root
15 deprivation, otherwise, the feelng of
alienaiton will still remam and snce he
time passes, it can come out in a diffe-
rent form Already a hue and cry is
being made abou; atrocities by the Indian
Army and many more 1ssues might come
for the benefit of our Opposition col-
leagues But it is not true that the Army

operationy had been  totally futile
Rather it has achieved a tremendons

success i restoring confidence among the
common nNeople  According to a recent
release by the Government already Rs
2:57 erorey have been tecoveréd and 315
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arms were recovered and 1300 persons

have been  arrested out of whom 300
have been released. Besides, 27 dead
bodieg have been recovered Byt there

is neeq for a proper, coordinated app-
roach 1p this regard so as to avoid unne-
cessary harassment to innocent people.
Moreover, the persons arrested under
TADA can only be released by designat-
ed courts, But at present there 15 onmly
one designated court More such desig-
nated courts should be comstituted for
the ends of justice Advisory committees
attached to aj] police stations should be
set up 1nvolving people from all walks
of Iife

Last but not the least, the army hag -

a very humited use m controlhng the -
terna} disturbance Once that is over, it
should be withdrawn The political pro-
¢ess should be started without prolong-
ing the Pressdent’s rule and for that we
demand early elections mn Assam With
these words [ welcome the Resolution
moved by the honourable Mumster of
State for Home Affairs and I hope that
the President’s rule will not be prolong-
ed and that elections will pe held at the
earlhest

SHRI M S. GURUPADASWAMY
(Karnataka) Mr Vice-Chairman, I have
heard with attention the speeches of my
friends who preceded me I am m a
difficulty in matching them with facts. 1
concede they know the facts much more
than T do about Assam I try to speak
now on Assam because during my tenure
as Minister I had the opportunity of
visiting Assam quite a few times I had
the occasion to understand the problems
of Assam To me President’s rule could
have been justified if it had been an ans-
wer, a remedy, a wayout, to the basic
problems facing Assam I ask my friends
here whether President’s rule can bring
about a change politically or_otherwise
T feel this is no answer, this is no remedy,
this is no wayout, for Assam’s problems
We have sgen President’s rule elsewhere,
in Punjab, in Kashmir It never provided
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any solution to the problems faced by
these States; also, I feel, 1n the case
of Assam, ving visited Assam quite
a few tumes, 1 feel that neither the pol-
tics of violence nor the politics of hetred
will pay Today, Assam 1s suffering from
two types of psychology: One, the psy-
chology of alienation, and, two, psychol-
ogy of frustration, and one 1s feeding the
other The problems in Assam are the
problems which you find in any under-
developed or backward State and they
are poverty, unemployment, illiteracy,
communal clashes, social tensions, etc.
These are the problems which are creat-
mg a chmate which is not conducive to
a peaceful life there But it 1s not one
~ day’s creation Tt s the legacy of the
past This has been the legacy of many
years and it has been accumulating The
people of Assam—why the people of
Assam alone?— the people of the entire
North-Eastern Region feel suffocated.
They have no opportunities of develop-
ment and they feel that they have been
neglected by the authorities, maybe the
local authorities, maybe the Central
authorities This feeling of neglect has
been responsible for this dual psychology,
the psychology, as I said, of alienation,
and the psychology of frustration.

Now, nobody doubts the patriotism of
the Asssmese My friend -and my collea-
gue Shri Dineshji, was speaking about «
Nobody doubts their patriotism

THE  VICE-CHAIRMAN - (SHRI
BHASKAR ANNAJT MASODKAR) He
was making a sentimental appeal

SHRI M S GURUPADASWAMY
Nobody doubts their patriotism and the
Assamese are as much patriotic and in-
telligent, as anybody else But we should
understand their feelings, their situations
and their problems The ULFA has not
risen out of nothing The members of that
organization are from every household
anq many households have contributed
to the ULFA in the sense that thely boys
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and their girls have gone there out of
frustration. Who are responsible for this?
May be te Government at the State level
in the past, may be the Government at
th Centre or may be all of us There 13
faiture of leadershup. The leadership
has not provided the answer there It hap-
pened 1n Punjab; 1t happened in Assam;
and it 1s happeming 1 Telangana
You must take a view on this It 1s not
a question of law and order If you think
that we establish law and order and peace
by President’s rule, you are mistaken We
cannot achieve that. Army has not brought
about security, peace and stabihty. I am
not going into the atrocities of the army
personnel. I do not know much about 1it.
Army 1s not the answer, Para-mulitary
force 18 not the answer Police 1s not the
answer The answer is we must tackle the
the problems of youth, unemployment,
illiteracy, poverty and frustration emana-
g out of these. I know When I was a
Mimster I had to deal with several cases
of intimidation I pleaded with the Gov-,
ernment of Assam When they wanted
more and more investment, I told them
that there should be a proper climate for
investment And who will go to Assam
when Assam is disturbed? Even if we
invest money, money will be wasted There
will be no development They understood
it.- They were aware of #* As a matter
of fact, we gave so many projects to
Assam which no Government in the past
did Nearly Rs 8000 crores of investments
were planned We gave a refinery of 3
mllion tonnes I sanctioned a cracker
prdject Other Ministries also. But all this
required a proper climate, and investment
climate, In the past we never trained their
youth for taking up responsibilities My
friend Dinesh Goswami used to tell me

top posts are all occupied by outsiders
Top posts are manned by outsiders—not
because they were deliberatly sent from
outside, though competent people were
available in Assam Tt is not so Compe-
tent men were not available or are not
available to man the posts in various

undertakings Who is resvosnible for that?
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They were not tramed for these jobs m
the past And when you want to recruit
them to those posts, though people are
avatlable proper skills are not available
Competent men are not available, This 15
the tragedy of Assam The boys who are
called ULFA boys are from mddle class
famlies—many of them from middle class
families They are from edacated classes
They have taken to amms By disarming
them at one point of time we will not dis-
arm them for ever Thelrefore, I say that
the problems of Assam have to be identifi-
ed And you have to find out solutions to
these problems President’s rule, according
to me, 1s not the answer, not the remedy,
not the way out

On the contrary, by this Preésident’s Rule,
you will be alienating the people of
Assam The sense of alienation which is
already there will be encouraged. The sense
of frustration will be encouraged. I for
one, Sir, feel that politics of violence will
not help It should be avoided. But it is
there But it canl be avoided only by poli-
tics of development, The Central Govern-
ment and the State Government will have
to take yp development and imvolve the
people in developmental activities. That is
what 15 necessary And democratic set up
is important Let ug not, as pofiticians, as
leaders, try to destroy the democratic in-
strament which we have bult up over the
yeafs In 1983, as my friend pointsd out
whén the ‘conditions were so disturbed, we
have held the election. And if my friend
says that becauss there is mo proper cli-
mate, or there is a climate of vidlence and
we cannot hold the election, then in many
parts of the country’s, perhams, you may
not be able to hold the election to the
Assembly ang we may not be able to holg
election for Parliamént either There may
be violence, there thay be 2 bredkdown Of
law and order. It is a vast couatry And
these things do happen, Our efforts should be
to see that the democratic instrument, the
democratic system is built up even i yoo
are facing challenges, difficulties and pro-
_blems. That should be our effort.
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In the end, Mr Vice-Chairman, Sir, I
do not approve of Presidept’s Rule My
friend the Home Mimster was with us,
We discussed this matter in Government in
the past We dod not take this step at all.
We avoided this step. We discussed this
problem of Assam We thought the Presi~
dent’s Rule 1s not the way out; 1t s not
the remedy of Assam We had already
the previous examples for Punjab and
Kashmir and wel thought the President’s
Rule should not be imposed and there
should be an election as early' as possible.
And to introduce the President’s Rule
when the elections are due, I think, is in-
excusable It 1s not justifiable at all

SHRI SUKOMAL SEN: Sir, T would
like to start by observing that the Govern-
ment has taken a wrong step in proclaim-
ing the President’s Rule in Assam The
successive Governments are mmposing the
President’s Rule 1 one State after another
and thus Article 356 1s being misused for
that, much against the federal principle
for which we have strived for. Sir, 1
would like to say that at a ¢ertain. point of
time, perhaps, Parhament will have to
make an enactment deleting this Article
which is being repeatedly used agamnst the
States, against the federal principle

Sir, I would like to say something about
Assam. T may not fully agree with what
my learned colleague, Mr Dinish Goswami
said But I would Iike to make some com-
ments as to how the present situation has
come, has developed in. Assam Sir, this
ULFA movement is a movement of the
Militant youths and their demand 1s a
separate State of Assam seceeding from
India In India, now we find—it 1s in
Punjab, it is in Kashmir and now 1t 1s in
Assam—a section of the boys are taking
to arms, and they demand .disintegration
of the country, coming out of the countwy.
What for? It is true that there was regiogal
imbajance. Prime Mihister said in. Realis-
ment that he will see tp it that regional
imbalance is removed. There is 0o doubt
that people were aggrieved because of
this regional imbalance and they protested.
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But nobody listened to them and there was
discriownatrion  which developed to such
an extent that i resulted in movements,
m struggles asd agitations with contents
sihich wepe not. demoeratic I would kke
to say that some chauvimstic content deve-
loped in those movéments ;n some parts
of the country and so mm Assam. Sir, it
we recall the past history of Assam, we
know that a movement was started by the
students there. Obwviously they were ag-
grieved by the discrimnation  practices
agamnst the Assamese people. Ecgnomic
progress was stalled. There were imbalanees
compared to other parts of the country,
gnd they folt aggnieved, and a movement
was condusted. At that time alse we, hed
ebjected to it, obiested 10 the chauvinistic

© content of the movement, We know that

Assam mevemgnt ulimately eould got fe-
main peageful.- Hupdreds of people, mea,
wemen and-ghildsen, were massacared.
Mot only that, many wmdividuals, meny
Bestonalities wern kidmapped and wore
#vrdered. angd heaten ‘and climinated Wo
have seen what happened seesatln Wo
have seen what has happened. in Punjahl
whese the. Akali eheuvisisuc palitics hes

’depreda,tiqn in Puniab. We baue scen the
imbalances and dinerimination egusing the
present situation in Kashmir and Mow 8
big section of Kashmiri yeﬁh m

sitmation by, the Ogntm whi

3. section of the people being
itaks to the path of tesrorism and. militnngy
4p varioes parts, including Assase  The
present situation is the culmination apd
the logical conclusion of tha mammer in
which the movement was conducted by the
students The youth in Assam. have tgken
to arms and they are demanding secessipn
from India. We had warned-—ouy pasty
had. repeatgdly warnpd—that Central Ge-
varnment ag well as the AGP Governmgnt
that unless the situation is preperly dealt
with, it may go out of comtrol. &din
the Natidnal Front "Gov&fnﬁaet?t hlﬂ'm
number of instructions and directivés to
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the AGP Government and if these instruc.
tions had been properly implemented, per-
haps, the situation may have taken a diffe-
rent turp. Byt unfortonately, things did not
hpt*é% -ﬁnng thé 11-month rule of
Ratiorial Front Government, the sitnation
went from bad to worse, and now the
present Government has imposed Preds
dent’s rule

I thigk by imposing President’s rule,
taken a different course by
th% AGP  Government tp takp
ag diretted by the
led to othe; ?k
ggoup “&t:rﬁng a movemént, I
e mqvémcnts who are now de-

it bé remedied. Government

tsi haye’
it that, was not ﬁus
aﬂ.m gxé atonomy within Assam. If
pted it will further

ViV the State of Assary.
’ﬁﬁ‘ f history. It is oot
a composite cyl-

turg w;;h dil!érént Iangug;es,

e ﬁgﬁwﬁém o Tl

ina élgwiy, thbythe(‘fum‘eand

by the A qu?;nmpn"

Rrtdln, o aﬁo wtakent0$
illings ¢ Iﬁmgglace, but it has.

but itis

oil sppply wps stopped. The oil supply
wat wg & eountt'y was faging
3 sevite criflk, _%Mt{mmﬁg&
to thé sudenks atid e people of Astim
?ﬁtmngmﬂﬁshadmowndnsasﬁom

$ir, it is said—this had been stated by
éoven;ment qlsac,pi agart from what we

ve, seen in, gevys hat the ULF.A,
ggs tfa other ‘térrorist grotips
i) 7t'ﬁé 0311 astern Region gnd it has

alsg links with the LT T.E. of Sri Lanka.
YQu can see what kipd of a situatlgn we
are in There are these differs ;pfﬁtqnt

ggms in ﬁ)eN‘ %w‘ _‘e

ijab, we havc
fbday, the country is sun'onnded by, it is
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being confronted by, terromst groups
different regions, In Kashmir, in Punjab, in
Assam, in  Manipur, in Nagaland, in
Meghalaya, everywhere, you find terrorist
groups and these groups have formed a
chain. It is a very dangerous situation
which 15" developing

In this connection, I would like to pomnt
out that the Central Government has done
a wrong thing n declaring the whole of
Assam as a disturbed area and enforcing
the Disturbed Areas Act in the whole of
Assam What 1s the point in declaring the
whole of Assam as a disturbed area? The
whole of Assam is not a disturbed area
‘The problem 1§ there only in certain parts
of Assam where the UL.F A. is operating
Only those parts should have been brought
under, the purview of the Disturbed Areas
Act What will happen? If you enforce the
Disturbed Areas Act in the whole of
Assam, the Army can operate in the whole
of Assam, even in areas where the situa-
fion 1s normal and which are not affected

y the depradations of the ULF.A The
Central Government has taken a wrong
step by applying the Disturbed Areas Act
to the whole of Assam The Government
‘should withdraw this Act in respect of the
‘other areas Tt should be made applicable
“only to those areas which are affected by
the depradations of the UL F A terrorists.

. Another mmportant thing I would like to
t.out is, there have been complaints
,that the Army is committing excesses Mr
Dinesh Goswami has given some instances.
Instances have been given by other people
in Assam It has also come in the news-
papers I know that when the Army ope-
Jates, -some excessels take place But it
“cannot. be justified It does not mean that
innocent men, women and children should
"be. harassed, should be tortured, should be
persecuted If jt happens, 1f inngcent
_people are persecuted, 1f they are harassed,
by the Army, 1t will prove counterproduc-
tive It will alienate the people who are
otherwise mnocent and who do not sym-
.pathise with the ULFA If the Army
“commits Atrocities on them, the people
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will be led to take a stand against the
Government of India and in favour of
the ULF A terrorists, in favour of the
demands of the UL.F.A terrorists. There-
fore, this should be borne in mind by the
Government

Another point 1s,.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR)- Last pomnt

SHRI SUKOMAL SEN, The Govern-
ment should enquire into all the depara-
dations caused by the UL.F.A terrorists
When the Army raided the ULFA
camps, several bodies were found. Who
were these people? How were they kid-
napped? The Government does not know
Mr Sahay was the Minister of State for
Home at that time also when these things
took place The Government is in the
dark Many people were kidnapped Who
were these people? What were their ante-
cedents?” How were they kidnapped? From
awhere? Nobody knows It is simply strange
dhat neither the Central Government nor
the A GP Government could say anything
about 1t Neither of them could throw any
hght about it The Central Government is
‘not aware that in a part of the country,
many people had been kidnapped and
killed Now, many bodies have been dug
out from the grave It is horrifying. What
was the police domng? What was the intel-
hgence doing? What were the other agen-
cies domng? The Government should take
‘care of such things It has come to light
today in the case of Assam Such things
may come to light later on in the case of
“other places also It is a total failure on
the part of the Government at the Centre
'and the State

In conclusion, T would say that the
Government should see to it that the nor~
mal activities in Assam should not be
hterfered with. The yarious political
parties, different organisations and indivi-
duals should be given full liberty to carry
on their activities When 1 say normal
ractivities, Y mean, activities within the

_Constitutional framework of the country.

But as T said earlier, the Disturbed Areas
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Act has been made applicable to the
whole State This will cause interference
in the normal activites of even those
parties who are opposed to the ULF.A
who have criticised the UL F A. This Act
will be misused by the Army and the
Goverpment and the normal activities of
these parties will be interfered with in the
name of this Act, The Government should
keep this in mmind.

‘Then, elections should be held early in
Assam. It should be the mtention of the
Government to see that normal ‘condition
is ‘restorsd without delay. ..so that elec-
tions can be held. In the absence of the
'democratic proceds the wrath of the people
will grow more and more. If a particular
" -State s kept under _a continupus Presi-
dant’ rule, it will cause. alienation. This
must_be kept in mind by Shri Sahay’ a.nd
the vaemment. Prolonged. spell of Pres:
dent’s cule will lead to alienation So elec-
tion” shodlil” bé "held” without any dehy

'SHRI, MOHINDER SINGH -LATHER
(Haryana) Thank _you, Mr. Vice-Chair-
man. I'stand to su; the Resolution of
the Government for Proclamation of Presi-
dent’s rule in Assam ~Tt is not the first
time that the President’s rule has been
Tmposed in Assam. It has been done thrige
‘edrlier, . December, 1979 to 1981 and
March, 1982 Sir, whenever President’s
rule 1s 1mposed, deﬁmtgly itisa temporary
set-back for the democratic process. 1
‘agree with Shri Gurupadaswamy when he
Pit a question whether President’s rule
‘vi‘ra,s the answer. T totally agree with him.,
‘Pres1dent’s rule is not a permanent answer,
‘!"gunnot be an alternative fo the elected
gqu:nment But when_the country’s inte-
gntx and secunty is mvolved, when there
,1s a question of oneness of the country, J
tl;mk.no Government worth.the name can
a}lciw the country to break and that is
wl;at was gomng to happen there. Training
camps were set up under the very nose of
the AGP Government People were bejng
trained with arms imported from foreign
countries For what were they bemng tram-
ed? It was not to defend the country but
to. fight against the country. There was no
alternative left -with the Government. I
was surprised when my learned friend

-
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said that the President’s rule can never
solve the problem. Sir, Gurupadaswamiji
as well as Goswamiji, they were both mem-
bers of the V.P. Singh Government, very
semor members, They extended the Presi-
dent’s rule 1n Punjab. What happened n
Jammu and Kashmir? Why was the Presi-
dent’s rule extended by their Government?
This was because free and fair elections
could not be held there The atmosphere
was not condusive for holding elections
there, it would have resulted in bloodshed.
That is why the President’s rule was ox-
tended,

_ DR. NAGEN SAIKIA: T think this is
net true. The presidential Tule was exton-
ded because the Congress perty did not
agree ta the proposal for holding election in
Punjab It is-mot becanse the previous
Government. did not desire to have eleo-
tions in Punjab.

SHRI MOHINDER SINGH LATHER:
That 18 nqt the question. .

TI;IE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): I think
you should not yield to him You make
your point

SHRI MOHINDER SINGH LATHER:
The question 1s very smple that . the
atmosphere there in Assam was so dange-
roiis that murders with mpunily were be-
ing committed by ULFA, which is known
to be a private army of the Chief Minister
of the AGP. p

DR NAGEN SAIKIA. It 18 a wrong
statemgnt -

SHRI '"MOHINDER SINGH LATHER:
Shri Goswami tried to give an impression.

_ (Interruptions) 1 never intered when
he" spoke

DR. NAGEN SAIKIA It shiould not go
on record. ,

. .SHRI MOHINDER SINGH LATHER:
Mr. Goswami tried to give an impression
that the Congress party is also m favour
of ULFA. That is why he tned to say
something.
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Sir, T have got a news item here from
The Hindustan Times dated 27th Decem-
bor, 1990 which says:

“ASSAM CONGRESS LASHES OUT AT
MOHANTA

‘The Assam Pradesh Congress(I) par-
ty chax:acterized former Assam

Minister, Prafulla Kumar Mohian-
ta, as the ‘prime accused’ 1o the pro-
foriged Yawléskness gripping Assam and
the ‘action he had taken to murder de-
mocracy® A press release of the party
todny seid, It was only to ‘protect com-
Men pedple from the clatches of Mah-
snf’l teirdfisin thet President’s rule had
to be. inmsowed.  Eike Hitler, Mohanta
Rey? und thabuinintd ULFA as a privite
semy of Mis oWk’

These are the views of the Assam Con-
rest and et as stated By Mir, Goswenhi

DR. NAGEN SAfRIA: The Congress is

very much wed to the AGP and it is
Véfy na it they spoke in that langs
utge

SHRI MOHINDER SINGH LATHFR:
T am not yuel Sir_ Tt.ig pot proper that
every time you should stand Up and spbak
BEe that.

THE. VICECHAMRMAN. SHRS BHAS-
FAR ANNAX MASODKARY: %t is not
Begeasary. You just address the Chair.

SHRI MOHINDER SINGH 1 ATHER:
What Ch hekhasii's  Goyerngeent
has Ma?gxo?ild sluwe been dong by. the
previous Government Even the instruc-

spd ditestiens _isned by the V2 P.

Goverpegk. te the Prafulle. Kumer
Mahagta Government npt carried ant. The
Central Government wanted him. 43, dog-
lare eight districts of Upper Assam as
disturbed areas byt it was wot Jowe. Mur-
der cases there were not prosgewted by
the Government property. All the accus~
ed people were bailéd ot Abidlutély ra;
appeales were filed Thére wad 4 cl
thiditaton that there wis ¥o Jifffentd,
Between e AGP and the ULFA Wh
was ths Government doing,

L
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DR. NAGEN SAIKIA I m ulyo om
AGP man. Do you think I am a suppor-
er of ULFA? (Interruptions)

SHRI MOHINDER SINGH LATHER-
It 13 only the AGP Government which i
to be blamed, not anybody efte You
should blame the AGP Government itself,
for that The writing was there on the wali
itself, and the writing was very clear It
the AGP people did not know it, did not
want: to know what was going 0 be doue
by the Cantral Government, they should
have consulted Mr Qoawomi, they shenld
have cogaylied Gumpafaswamyl, they

it
e d 5 i v T m&&

L B
t 2
e
the - :
fupplying ith, mongy. . of
upees, have pow w i n

What s g
oy arg.tiving to.
i, yov (B4,
e er.: is,
, HorfRaity Tefung, thfe.
afy nile i §mbly there o

e ¥ e WA

o Gountry sz brought to bodk ﬁ:@
ﬁ{i&‘!iiy’lé allowed to come here. befor
eléctions are Ng

i\, My e biihg Dt Pledierih
rile Bas Both fmpoeed dtie 1O Te compt-

fact oF ihe CThidra Shekhar Govern-
mgiaﬁemcaﬂmﬁm This s whit
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they are saying. But this 1s not true. The
truth 1s, President’s rule had to be imposed
because of a conspiracy between the AGP
and the ULFA, They have to blame them-
selves for it. It 1s not the Congress either.
There was no pressure of any sort on our
# Government that President’s rule should
be imposed there The circumstances were
such, the goings on there were such that
no Government worth the name could
tolerate that state of affairs there.

THE VICE-CHAIRMAN (SHRI BI1AS-
KAR ANNAJI MASODKAR)- Piease con-
clude now

SHRI MOHINDER SINGH LATHER:
Sir, I fiave not taken even tfiree mmnutes.

" THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) You have
crossed your limit,

8.00 P.M.

SHRI MOHINDER SINGH LATHER:
Sir, they are blaming Congress and the
Government It 1s just likke blamung the
piano for bad music. The bad music was
created by the AGP, not by us, and now
they must face the music This is the
thing They are baming others This de-
cision on President’s rule has been suppor-
ted even Bharatiya Janata Party, and all
right-thinking persons said, “Yes, the atmos-
phere was not congenial for elections.”

Sir, I must congratulate Chandra Sekhar-
5 for this bold, approprnate step at the
correct time A very semor Commander, a
Major-General there, has stated, and it
has come in the paper also, that if these
things would have been allowed for some
more time to continue, the situation could
not have been controlled even by the
army Sir, people are now praising our
brave army also I am proud to say that
our jawans are doing commendable work
there to find out mdden arms, to find out
the criminals There may be a few stray
cases of excesses here and there I do
not disagree that there might have been
some cases m which excesses have been
committed But it 1s very heartening to
note that a very high-powered committee
has been formed consisting of the Advisor
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to the Governor, the Director-General of
Police and the Major-General of the
Army. This commuttee will go mto all the
complaints of excesses of the army, and
naturally action will certainly be taken
agamst those persons We are also with
you. But no such thing, we hope, will hape
pen there, Sir.

Sir, through you I appeal to the whole
House, every section of the House We
should see that normalcy returns to Assam
so that elections can be held at the ear-
liest. I join my voice with the appeal of
Mr. Goswamu that we should not delay it.
I hope that President’s rule will not be proe
longed even for a day unless it is absolu-
tely necessary.

Thank you very much, Sir.

SHRI SANTOSH BAGRODIA (Rajass
than): Mr Vice-Charrman, Sir. I rise to
support the Resolution of the hon Minis~
ter of State for Home Affairs, Mr. Sahay,
that this House approves the Proclamatian
issued by the President on the 27th Nov-
ember, 1990 under Article 356 of the
Constitution, 1n relation to the State of
Assam

Sir, Assam has been passing through &
period of turmoil for the last two years.
The trade, industry and economy of the
State have been suffering major sct-backs
because of a reign of terror let loose by
the ULFA

The rise of the ULFA, as a power (o
recoken with, coincided with the resignas
tion of the Congress (I) Government in
1984 and establishment of a popular Gov-
ernment by the AGP under the leadership
of Mr P K Mohanta mn 1935

During mud -80’s 1986 and 1988, the
ULFA has been able to get public sym-~
pathy for its overground role of social
reformer and due to the failue of the
AGP Government to meet the aspira
tions of he local youths The AGP Gov-
ernment, due to its own internal weake
ness, could not muster enough political
courage to combat the ULFA which even
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publicly propagated secession from the
Union of India and announced its objec-
" tive of a sovereign state,

During this period, the ULFA donned
the robe of Robin Hood and started s
activity of extortton from smail vendors,
traders and contractors They announced
+herr policy of anti-capitalism and aim of
establishing scientific socialism i Assam.
In 1989 the ULFA started then: “ope:ation
extortion” by  demanding mone~ from
affluent classes at gun-pomnt At the same
time 1t tried to build up s social image
by pumshing known anti-socials and cn-
minals at public places The entie adm
mistration was under the control of the
ULFA

The AGP Government carsd httle and
did not take any administrative cogni-
zance o1 steps to correct the situation.
The then Chief Mimster publicly admuit-
ted that it was impossible for an elected
Government to meet the aspirauons of the
people by resorttng to  arm-twisting
methods since resorting to hardiline atroci-
ous methods by a Government meets
with stiff resistance from all Due to this
passive attitude of the elected Government,
ULFA marched ahead from strength to
strength and gradually started inducting
village unemployed youths to its cadre, fitst
for their civihan activities and later for
military trammng At this pomt, some
members of the AGP started praising direc-
tly and indrrectly actions taken by ULFA
and thus completed the nexus between
both by mid-1989

By the end of 1989, ULFA started de-
manding money 1n large amounts from
traders of Guwahati, Tinsukhia, Barpeta
and Dibrugarh and started visiting tea gar-
dens for day-to-day requirements

The tea mndustry maintamed its cocl and
yet tried to keep ULFA cadres at bay by
explaining to them their hmited resources;
by sometimes conceding small favours to
the neighbouring society and by organis-
ing comfiusity development work
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As day passed on, the pressure of ULFA
was built up gradually on ths tea garden
management and at this point of time
during 1990, the Government of Assam
was approached for redressal The Chief
Mimister, the Home Mimster and  th
Chief Secretary were approached graduaR
1y, but unfortunately despite several meet-
ings with them the situation did not ime
prove and as a chmax to ‘hss sination,
Mr Surendra Paul was killed durng the
first part of 1990 The tea mdusiry got a
big jolt and a sense of fear psychosis star-
ted growing in them.

During 1990, the Central Government
was contacted by ITA and othe- organisa-
tions several times without any result ‘The
V P Singh Government mnever took™ a4~
harq line against ULFA and environment
in Assam started deifting from bad to
worse Every fifth day some one important
from trade, indusPry, society o~ vohtica
parties were picked up, tortured and kill-
ed This atroocrus situation further divid-
ed the Assamese commumty as a
whole and by June 1990, ethnxe pro-
blems started building up amongs* distinct
ethnic sub-groups like caste ffindus  and
tribes belonging to Karbi Miris and Bodos
ULFA resorted to various measues to hold
back the devisions’ but unfortgnately due to
Central Government’s weakness combinsd
with AGP’s apathetic policy further frag-
mentafton took place in Assam

In the meantime, during June 1990, huge
demands were slapped on the face of tea
mdustry by ULFA The matter was repor-
ted to the then Central Governmenr and
the State Government but without any
result In the process a few :om. :mes had
to pay large sums as insurnc: aganst
safely A few others revolted nnblicly anc&
even tea garden labour commumty felt
threatened and started agitating trom Sep-
tember, 1990

Despite the fact that ULFA had Iutle
following 1n rural areas, 1ts activities star-
ted having a crippling effect on the over-
all growth and development of the Assam-
sociey as a whole, The clock started mov-
ing backward in Assam which ultimately
resulted in the imposition of President’s
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Rule m the State. With the imposition of
President’s Rule, the fear psychosss which
gripped the population, had gonz down and
& modest beginning was made by the Gov-
ernment to correct the social and environ-
tnental problems.

Today m Assam, every second person
gladly admuts that the removal ot AGP
from power was a necessity and President’s
Rule was mevitable It would have been
great if Army would have moved in with
greater restrainst

ULFA has retreated now  Unless the
Government takes strong political and
administrative steps and an atmosphere of
tranquility 1s established in Assam, eco-
nomy of the State will never take off and
problems of society will remamn as they
were.

The AGP Government earned a reputa-
tion for rank inefficiency and corruption
with not a simngle aspiration of the Assa-
mese being fulfilled I have plenty of
proof; or complaints, photo-copies of these
complamts, which have been made to the
Government I am not trying to put them
on the Table of the House, but I am only
trying to explamn that my senior friend
Mr Goswami, has been propagating that
ULFA has not been domg much, but even
the workers of the tea industry have sent
complaints I would like to read what wor-
kers of the tea industry had to say

“We are hard-working workers,
whose Iivebhood depends on employ-
ment only Recently some demand

from certain section of people have
( created ap explosive sitaution i which
we are considering ourselves insecure
This situation might force us to agitate
and 1t might turn mto a revolution and
take the shape of a mass movement
Since we are citizens of a fiee coun-
try we would hke to remaip alive by
abiding by the law, order ang Consti-
tution of the mdependent country

Hon Chief Mimster, as a represen-
tative of all the people of Assam, we
would like to request you to feel con-
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cerned about the mposition of such
demands on the tea gardens so that a
new mass movement does not flare
up amongst the tea garden workers and
turn into , revolution.”

This was ap appeal to the thep Chief
Minister of Assam from the workers
There were a number of threats and a
number of killings took place On the
14th September, openly a letter came
not from ULFA but from another seces-
slomist group saying ‘‘We have murdered
all these people,” This was the situation
in Assam at that time X would like to
quote here what the thep Chief Mimster
of Assam had said “I am not happy
with Bhrighu Phukan’s functioning as Home
Mimster He has fhot been able ty do
justice to the Department This 1s how
the AGP Government was functioning
What dig Brighy Phukap say agamnst the
then Chief Minister? I quote ‘‘Mahanta
13 not sincere about implementing the
Accord on the basis of which we were
elected”. Obviously they could not con-
tain the activities of the secessiomst
groups

What did Mr Brighu Phukan say about
ULFA? He said “After all, these ULFA
boys are from amongst us Who then
1s the shikari and who the prey?”” This
was the attitude of the AGP Government
at that ttme There were posters on the
walls openly publishing al] these things

When the tea garden managers, about
150 or odd were amplifteq Mr Prafulla
Mahanta said “I did not konw anything
about t” How will he know that when
the admimstration was mnot under his
control?” He knew nothing about what
was happening mn his State He started
blaming others ang said “Why have vou
saved them?” Perhaps they wanted to
kill them also with the help of ULFA

About the police, what did Mr Pra-
fulla Mahanta say? He said “If they be-
come conscious of ther own safety, then,
how can they work?”
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What did My, Hiteshwar Sarc ' cx-
Carer M'n.ier of Assam say? He sad
‘Assam was almost dead bu dusk That
was almost the only major achivement of
the Asoy Gana Parishad regime” This
was the a.hicvement of tte AGP Gov-
ernmeat,

What did Mr. Brighy Phuhkan say?
He surd crenly “AGP had unks wih the
ULFA boss” There are all published,
Tlewr are Wi the stateri-uts maide Ly the
‘Ministers of the previous Government.,
What ¢o "hz people of Assam want to-
'a: P2 reople of Assom  wan- 10
knoy who is respons:y'2 for the failvre
or e As ;p Accord” Is .t the AGP
aoverarsert of the Cen 22 ,e 11 ot » st
johtically motivated publicity to blame
the Congress(I) alone for the 1983
electora) rolls? How can the defective
electoral rolls of 1983 become correct
from 1985 for AGP? May I know itom
the Mmister whether the AGP Govern-
ment was illegal or not? Whose activi-
ties are creafing cleavages in the society
in the name of race and rehgion and 1n
the name of language and creed?

I am forced to quote Mr. Sara; Chandra
Sinha who [ believe was one of the best
mndividuals, very honest individual and
who was the ex-Chief
Assam He sad

Mimsster of

“To assess the depth into which
Assam’s law and order situatiop has
deteriorated, one s to recall that some-
time back the Chief Minister of Assam
himself had to admut the failure of law
and order i the State and accused his
own Home Mimster His Home
Mimster i turn  accuse the Chief
Mimster The crime of extortion of
money, coercive acts, forcible occupa-
tioy of properties and forcibly taking
away of vehicles are bemng commutted
within the knowledge of the authority
and witp mpunity.”
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This 15 what the ex-Chief Mimster him-
self has said. Finally, he says:

“Unfortunately the Constitutional
Government has given way to the extra
Constitutional  authority emerging ou
of the muscle power, Democracy haé‘
lost all its meaning.”

What did Mr  Golap Borbora, ex-
Chief Minister of Assam say? He said:

“The AGP Government has miserabe
ly failed to contro] the lay ang order
situation in the State Extremist for-

s have Tlled more then 15O pRiouns
including some political workers, during .
the last few years. Crores of rupees have
been extorted not only from the business
community, but also from many officers
and well-to-do persons m the villages.”

I want to warn AGP leaders that
the day 1s not far when they will have
to apologise for all the wrongs done un-
der thewr rule  like Mr  Jaruzelski  of
Poland 1 do believe a lot of restramnt
is requred by the army also No
cwvihans or innocent should be arrested
or disturbed mn any way,

“Gomar g e faw st
BT S FE G, 7w g faw
TIHHT  FITH T THA E OB |
T4 fau atawrss § fF atg &R
garfaa SET F1 s w fEmo

| "
ST |
This 1s what the army should do,
1
Lt-Gen Brar, GOC, Eastern Command,
has nightly said, “Our job 1s not only to
flush out terrorsts but to insty confidence
iIn the minds of the people anq this
requires ttme” I would also hke to
quote Lt-Gen Balpt Singh, Chief of
Staff, Eastern Command who said, ‘The
army was clearly handicappei by lack of
intelligence report on the activities of the
ULFA” This was because the Central
Government was hand mn glove with the
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AGP Government and no effort was made
to have intelligence reports. (Incerrup-
tions)

-~ SHRIMATI = BIJOYA CHAKRA.-

VARTY S, is 1t necessary to quote
} army personnel? How 1s 1t relevant?

THE VICE~-CHAIRMAN (SHRI
’BHASKAR ANNAJI MASODKAR): Let
us nof make an issug of it

SHRI SANTOSH BAGRODIA: Sw,...
{Interryptions). 1 am not yielding (Inter-
ruptions). Sir, 15 it unparhamentary to
quote something?

THE  VICE-CHAIRMAN  (SHRI

BHASKAR ANNAJI MASODKAR)- No.

g You go ahead. Do not enter imnto a debate
on ths, .

AN HON. MEMBER: But it is exces-
sIve -

SHRI SANTOSH  BAGRODIA: 1
do pot know what the Imit 15, They are
exposed, That 1s why they are shouting

The NF group jomtly or separately,
never had evep a single word of con-
dempation or censure of the actvities of
the ULFA The godfather or the grand-
father of the ULFA, Mr. V P. Smgh, ang
the then C M of Assap tipped off
senior leaders of the ULFA enabling
them to escape, Is 1t not true that the
ULFA had even approached the UN?
And my colleagues stdl  considey them
nationalist and patriotic.

I can produce photos of arms seized
from ULFA camps. It 1s horrible to
think of the massacre of the Lakhipathar
gamp of the ULFA near Digbor where

peffinnocent people were tortured end fnally
killed. Scores of mutilated bodes have
been found

It is clear from the books and docu-
ments seized that ULFA men were work-
ing according to a plan which, if not
checked. would have created a Vietnam
in the area A top secret communication
from the Union Home Mimstry to the

under Article 356 in
relation to Assam

Assam Government was recovered from
one of the ULFA camps.

Around 18th December, it 1s pubhshed
in the widely ciruclated Assemese weekly
‘Boodhhar’ that the Central Council mem-
ber Mr, Sidhartha Pykan has made a
belligerent call for an armed response
The ULFA also has warned of an armed
retaliation ‘This must be taken serrously

On 24th December there was a news
item I request the hon  Minister to
confirm it because it 1s creating confusion
in the minds of people, The report says
that Rs. 2 crores have beep recovered
only from one camp, Papers reveal
ULFA hand in drug trade also. How
can they be Robip Hoods? The ULFA
have contacts with the Naga rebels and
the Punjab and J & K militants And
as mentioned yesterday by our hon Prime
Minister, they have Iinks with the LTTE
These things have to be taken seriously,

With thege words, 1 support the Home
Minister in imposing President’s rule in
Assam Tt should continue as long as
the situation 1s not normal I certainly
wish that elections should be held there
ag soon as possible so that the demo-
cratic process can be restarted, But, for
that, the AGP should come rorwarg to
cooperate 1n bringing the ULFA back to
the mainstream of the society

I thank wou very much, Mr, Vice-
Chairman

=y mfeat gawe (fagrz) @ a=-
T Sremw wired, AEm ¥ UR-
qff wER T FHT g AT
qER T, qw Fv afcferfy &
¥ SuwT @ W@ g | ue R
qfferfadt & ug gwr, 0 wamwm
N ag afdfeafy gf, Ty AR
oE AT ¥ R F A I
ST AT @ AT FA TEA )

o aw #r feafe & 93 ¥ ey
‘ga X AT T AW ger a1 1 A
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[t siffesrft e

T §w fafre & qor o1 & =
@ g ¥ oU g wdy &, 49
WO 7y A ar, By S s g
if ‘Tem. & @@ fam ® ‘g’ W)

T o a‘r S S i
ga'r a1 #% w%qa’rcﬁ ¥ faa
I ONE I A S
" owoR we g fE qgEdr o A

AT eI A fw g

l 8% oEw F% § WX A
q groom o gEr av & e
¥ @, So FE T8
[q ﬂ q','T 1 $r m Hw’l a,
WYL (ErEE)

DR NAGEN SAIKIA Sir, I am on a
pomnt of order The Home Minister, I
think, quoted fropy the report thag was
submitted by the Governor, I don't think
it was the statement made by the Home
Minister himself that ULFA, AGP and
AASU, all are equal I don’t think so,
It shoulg be clarified whether the Home
Minister stated it or 1t was a comment
that was made by the Governor

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAII MASODKAR)* Dr.
Nagen Saikia, there i1s no pomnt of order
You please continue, Mr  Ashwani
Kumar

sy wifeudt THIT @ SYTeeT AR,
X mgH ey ¥ T QS do
& faat & fe Frdaw w0 =R g
foe ug oY wtm = o oafx
g waw fagder @ AE& SmEr
B I o ) @wr I iT:rs’ra-‘rrr
far 3o oe T A AT T
(emete) . . .
I wil} be very happy 1if you are not
equated with ULFA But the people are
saying, the Governor’s rteport 1is saymng

the press reports are saymg I will be
pleased if vou zre not equated with them.

ﬁ’m ‘ﬂ

-

That s what I am saymng (Inferrup-
tions)
DR NAGEN SAIKIA:© We are no

less Indian than vou.
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SHRI ASHWAN] KUMAR; I gm not
saying that you are less Indian than us,
But the ULFA people are also Indians,

Mr. Saikia They are also sons and
daughters of our country. Don’t say
hike that.

SHRIMATI  BIJOYA  CHAKRA- ©

VARTY (Assam): You people are pushmng *

them 1nto the jungle.

SHRI ASHWANI KUMAR We have
not Who has pushed them mto the
jungle, that wil] come before you just now_
Please hear me,

IMeYT W, WF A Iewr’
e @, A€ WEIH F LOF yw
ST gHT & | WIWH F AR oW
F fowrs gw, SE 97 ¥,
1947 & FIF ¥ FWFIC AR
a' gAfFRI T W, ¥ S
@r g oA oW oS aﬂ'ﬁmmr
1§ HET 9T, ITHT Y Il
1 azwmﬁ‘m T F ST @Y
| e & e s g ¥ AR
foo, sga 898 0 w7 9 &
g T AW ¥, ARSI BT A
FHAT 4 AT e g w3
Y &1 4 uE fer m W A AR
faat =t grew TmET) 1979 ¥ o
A MRl f g ¥
fag 7q zamx Ao Ay B oaw
W H 0FHT ded W@ M AR
& I FAM| & | owWEH WS
HEGH &) S 8, 98 HIRS ¥ out-
qe?) gawm & &fowd Ag@ wigy
fopar, foad o = oF7 wgay faur o
FfE a8 W F g ¥ mEnw
EY W 9T, g4 owEr wgdn
G 1A AT AU GETHR A
THY A Aq @A T §, T
g wue fear o1, oF R K™
&fgea® 7, fadel & faw & or
TR AT 0 o %A 7egq g
WS HHF & WMEHT S o2y

-4
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myg’ ¥ qE gA AT, T H
fawis ar | 7 RUT waew
outsidcrs from Assam

9 A FI N I AGH I agAle
g, § A faw ugt ¥ Ffaw
e &2 &, fawn @@w 9§,
I W@ Vag ¥ fewd & e
¥ I g omr oA oW faldwm &
fast & g g%, AT O
R & 7F g Sww [F e
far s o wAfeeewd g, wEw
fg  wr¢ mst S AT wTENHR &
YREAT §, TH AT F S€ ¥ ag
gtfpedort gY &, St 1947 ¥ TS OF
ER0 % @ B AR WS gF  #
Ao T Fygw I W R E
I SwAer aar_faw @ g, qw
FE B QL AT W § A HTAAF
A geRTe g &2 <@, ST AT
TR gAT @, 98 7€ ufsq EQ
oW T2 WS FEAEL F g, fwdr
F A AR w eWi A fadn
¥g A Tz gaF I WG § WL
Ifr F T HIST HTATH HT GHEAT
g§ & | A ug sAfERWA See
W GF g drfea w8 | g,
st g fag v ¥ osnaw ey,
fgr & oz ‘g’ 5 ¥ oot
Waq ) A FErEE A AT
BT 7wy guedT WISt @ S § |
3q Qe & faa®  SfF MR q
mwe  fFdr, @ 1982 ¥ =i
1 aigw fva, sw wwa agr s
Teeufy  wrad 91, I9A ST AT
frar srdigawfeaY & ST HATH
for 1 & Wyse odleA F vy o
T 91 Wi agy e 92 f3Ew
St A A - SA AW T
WERT FT HAFITATIT T T ) gAR
AHT TEAw fRar @ SO sREw
#F HIT | G IF ;AT wwsEafy
WET F UIT FF W 7T &7 LA
€t f5e @ax 937 WEFT gHT AT

aga AT W AT W ZWAT qQ AT
a1, aar fady O fREwr & seaar
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T FX @har | K fagw & 9%
g g, W .. e [T,
HEH &7 AR S6Y Ja&T 9T,
& s TN FEAT AT
I FEET X ¥ S

g. ol 4y, i g 1985 W
T AT &1 gEs Sga g
SY st W@ oW &,

S qF q€ @ X QA FgAT g5ar
g, SugwWreyer S, fF 1985 ¥ AW
1990 H[T THT FTEH FT ST WY
wWE gt ar, W N qwerw of
IAHT  FFE AL EY gaEr, AGT A
qFT, TE B EFT | IO (99 W

Tz WA q

AT T gr
o A F o gur TR F 9N
g €S, STrEe o SR, TamT
dar &, 7@ Afw, e
g frfag g€\ g7 smamm &
feiy fafaeer #iT oo &« fedy
sy fafaeer =y ¥ @w S a@n
T AR Iy g greA WS AW
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[t aftady s=<]!

frr = sk S Fade &Y
IR F g Fegee B % 2 ¥R
¥ amuifar ®), 99T W W E,
S v A fEdr A s @ R

wR f@r Srar & AR SR R
7 = @ | ag feaar et wEw
qr, yAET 91, a5 R fam @3
Q@ fo WEy WF TR IO
B3 ¥ ¥ =W | MEEr &
HEX ST FHEE WTE RE g IR
oy mewer  mi mear Wik W ?

“No one has come forward with a
complaint that there 15 a law and order
problem If those people want to
leave, we are prepared to give them
ful} security

g & oW FTFFATE | &
FYAET FAA RO 7T NI qAT
¥ FOET FTUN FAE T JIAT AT
faar ST A SEART S AT AEG
2| I guew agr &9 gni ?
¥ T IJEE AT AAHTAF G
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i faat Yaad T feg § 2w
W‘W,ﬁh—ﬂ' %fﬁﬁ' @'
A AR T, TWE AR T A
ara® fag & | sfeqa vaasw
FgFEE w1 B fF 130 W

E
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T WEI
qfega #r =7 faorn = feg Ffe
R g geaT qr g F oawa A
afn A0 7 &1 wrew wfw 97 &,
qg WIT A I ET AE g UG WY
ard w &, T fag gy @
F@ afge, awen s =i,
TE TS AN @ gy Ao
AL FT AT FE A T AR g
WA qEEE ) T q7a ©
gaF qfcme @ Y | ' v e
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Wg HAAT HAT ST [T wEA
g T § 5 wika ©F T §, zaey
CFNT FT AN KA | W A FE
¥ W € QoM v oaem
FegAR A AN T A WU
g Wfer @, Wt @ x| &m oW
FAIIT F, AT oA B AT WA
&1 MY <3 AT AT TR qIAA T WIKT
I F A AT W@ W Wa Y
Hodto W AT T, 7 A wiEgTd I
# e 2 fem wro g

[zaaamcTa (0t @A, Qo qalY)
disER §v]

JHETEAS WERT, W T wAT )
yaAr wgs g 5 = ag gam
T 7 zEF N5 g AR § AR
foadr 3@ wEix T wfafafear g
W & AT g IT e faaww we
qME TER Y, § FoTq T 8,
grfra 7 faaw we g, @ifnfre
Fefe © HF ANFT g, I %
Y, figedt fradem ol 7 % whngR
W, I F AR ¥ g we
grifag T 78 IA AR M A
CE I A R s B
QA E? 4+ NI AN ¥ AR A G

F q27 FEfaw ¥ gfewr f& &g

T a7 9@ oy, W odiw
waror w5 § afer o AT ger §
R 7 gaw §qd e @
T wgm g f& @R
TF 79T g IR wIfaw AW
999 SF o T% fig q@ g, 9
Y gfew T B 9w e T @R
AN & 7 TEdT THC AW B ;AR
St fred § s 7w AR e
TR AT X RO, @ o T F awqew
BYy @y &1 gAAr o AifER gy
g % Frresiig fog w A, wards
& Nr 77 Ff 73 2 0w
NTT TF 94T TA N A7 ™A &
qeqd ¥ 0T & W § fqas
CICORE R L S N -3 1
i fFar W 1 9@ T wsfaw
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M I AT F T @G WO
Y St ¥ Fgw 5 oq@ o7 #%
agr 9T W@ ) 4 TF e "
F HEA W AIGT |

W, T Y 6 §F Td TR
Feag ax el a1 gaAfean

¥ gE R T
Feree famgx ¥ o QW
fange %' AT T AR T
ger fm wfe S et fE
FE F FMA F AT W Y\
¥ g MW TR Qe
AR ¥ frew W @A ¥ F
# wgm & & T S 9@ A
fad=ax o Sdr g, @8 #R @ o
g, 4 A 2w TEar , e
g W ¥ A g fr a@ zmst a
w< | fag T & 2¥7 T wEwr
frg U ¥ AT ARG AR AN
wer A g ¢ | afee ag wiee
weqd TR ST wgeayel #

QAR HeeT, WR  Bad
gaq ¥ A= N 9w ® )
wforge &, 7 qwde ®, fadey ¥ 97
@ g W WY €I W §y T §
Qg IR W ¥ R 9T @ )
St AHT Fgy % R @ s fas
FIW §, 78 T &1 wifrwE wew
T RS S owmiw Wi g W
g fa ad qedes & fewig ¥ owm
TS W B IR oW W @ R,
afFe mEa ¥ QO A § 1 wEew
& fg@ ¥ Toelide =7 g a¢
WY 31 AR IW [ g N gfe
¥, wrad oY EflSZ T #e W‘Q’@'ﬂ"ﬁ'
FH AT E W W eAw
FAT (FNE & FIW G W § W
T AMT faa g #1 Fe9 fag. W
€W g A amaEFE Raew s
Iga § & wanfaae i avw
FEF. A AT OF 3. A qA O e
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/AT § T Wi & ogax amwfw
FT WA SET HT TEEI S FT
TG F )

TE W OF A A FGA A
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AT @ T AT A TEEEY § 6K
T g@e gy A WY gr s
T

¥

w 7 & wifau seRtAs Soe —
EAR G SR Reg (it - e
F R WEr U @I T FANE
EE S G

BGEEE!
135
3
g H
%3
3

142

qEIT T G & T8 A ey ¥ g
AR | AW F AT THRHT FT WIEHT
o | 9 AN AEEwAT ¥ Ay
¥ 7T Rt & M ¥ TaHr gadT
FET I

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra) Sir, on a
pomt of information According to the
List of Business, at 6 o’clock there is a
statement by the Mimister of Commerce
and a number of speakers are there now
I would like to know whether the voting
will take place today itself or the busi-
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ness will be shifted to tomorrow, I think
1t would be better if 1t 1s shifted to to-
morrow,

SHRI M, M. JACOB (Kerala). Sir,
there are many speakers and we do not
know when 1t would be completed.

SHRI VITHALRAO MADHAVRAO
JADHAV Eight or mine more speakers
are there

THE VICE-CHAIRMAN (SHRIM A.
BABY) After the clarifications are
sought, T do not think we would be m
a position to complete this It may spill
over to the next day, that is, tomorrow.
Now, Mr Gopalsamy

SHR! ASHWANI KUMAR We
would like to knoy whether the voting
would be today or tomorrow If 1t is
tomorrow, some Members who want fo
zo now can go  You arg In the Chair
and you can decide 1t.

THE VICE-CHAIRMAN (SHRIM A,
BABY) I do not think that voting can
take place today.

SHRI ASHWAN]
voting today then

KUMAR No

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra) I
can gy now with an easy conscience,

THE VICE-CHAIRMAN (SHRIM A,
BABY) Now, Mr Gopalsamy

SHRI V  GOPALSAMY Mr Vice-
Chairman Sir, the imposttion of President’s
Rule and the promulgation of Draconian
laws 1s the greatest blunder committed by
the present Government. I would hike to
associate myself with the views expressed
by my frend, Shri Dinesh Goswami

Sir the States exist mn this country as
of night under the Constitution, entitled
to autonomy guaranteed by the Constitu-
tion Autonomy 1s not a bount, conferred
by the Centre on States Thig factor, if
it is forgotten m the mname of umty

{8 JAN.

-
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and integnity if any Government plays
the dangerous game of settiing poliical
scores, the country will not forgive. Str,
what happened in  Pumjab? Mr Surit
Singh Barnala was the Chief Minster,
and for the first time 1n the President’s
Address he was applauded in the pres
dent’s Address iscif  Bug his Govern-
ment was dismussed under the bogey of
law and order 1, Pumjab I do remem-
ber, at the stagel when a discussien took
place, I warned the Government, the
then Governmeat, that the regonal party
which was i power, the Akale stands
as a buffer between ‘he extremists and
Delhl, and 1f yuu temove that buffer,
you will be caught in the quagmire the
quick-sanda That has happened. Has the
law and order improved, has the number
of killings been reduced in Punjab? No
Wiy 1t happened’ [he very same sinis-
te” game was playej in Jammu and
K-shmir, becaase the party which has
becn emjoymng powe- 13 Dellm does not
want a regional party to rule ay State
if 1t 15 opposed 10 the party which has
been emoymmg power 11 Delln  That s
why they wanted to destabilise the Natio-
nai Conference Government 1z Jmang
and Kashmir The Modus operandt 18
very simple If there 15 a possibility,
div= upon, try to weaken, then destabilise
the Government The ultimate result in
the extremists have been strengthened
Jammuy and Kashmir is that the hands of
The same thing happened in Punjab,
now m Assayy You have raised the
bogey of ULFA

Sir, T would like to register our pemt
of view on behalf of my party that we
are second to none to condemy any such
movement, ULFA or any movement
which threatens the very unity or integ-
nty of this country

Sn, a charge was made that LTTE
camps exist i the State of Tamil Nadu

SHRI V NARAYANASAMY (Pondi-
cherry) It 1s a fact.
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SHRI V GOPALSAMY Please lsten
to me I have also to put forth my view.
I am entitled to 1t  (Interruptions)

But if 1t 15 a fact, the Central Govern-
ment has got all the agencies They were
makmng wild accusations Certain vested
interests have been making wild accusa-
tion that LTTE camps exist jn Taml
Nadu. But there is no. . . .

SHRI V NARAYANASAMY. There
18 a recorded proof that LTTE camps
are there, in Tami! Nady and (Interrup-
tions)

SHRI V GOPALSAMY: Who decides
your solid proof?  (Interruptions)

SHRI V NARAYANASAMY: You
cannot hide the fact. (Inferruptions).

THE VICE-CHAIRMAN (SHRIM A
BABY). Please sit down (Interruptions)

SHRI V GOPALSAMY" Then, certain
‘sections stated that . . .

SHRI H HANUMANTHAPPA (Kar-
nataka) You are only for DMK. Why do
you stand for LTTE?

SHR) vV, GOPALSAMY You have
not followed the pomnt. It 1s  because
they said the camps existed in the State
of Tamil Nadu The accusation was
about camps But when they could not
establisp or substantiate the charge, now
they have Iefy that accusation, Sir of

course  camps were there not only for
LTTE

SHRI T R. BALU (Tami] Nadu): Sup-
ported by Congress and AIADMK.

SHRI V' GOPALSAMY .not only for
LTTE but for many other groups, for
EPRLF, TELO and PLOTE, not only in
Tamil Nadu but in Uttar Pradesh also, I
could mention the name of the place
There was a camp mn Almore in UP for
LTTE and other groups in the 80s. Who
‘was ruling here at that ttme? Who was
fuling in the State of Tamil Nadu at that
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time? Why were the comps allowed? They
were there with therr encouragement OQOur
Army officers gave traming

SHRI T. R BALU The Coagress was
financing

SHRI V GOPALSAMY And, Sir, the
camps were there It 15 a fact that
camys were there m 80s Aud ‘India
Today’ alsy exhibited some photographs
of LTTE camvs, of the camps of the
other groups a’so But who govz the
training, who rnurtured this thiaz? Who
gave menev? Sir Rs 4 crores of money
was civen to LTTE when the ATADMEK
was 1n power ‘o purchase weip nv Sir,
w Rmk, Wash tan, wlace 'n. Meenam:
bakkam airpot: and more thap 4G people .
were shattered to pieces They were killed
in cold blood But at that time, we did
rot ¢rmenig the dismissa] of thy  Mmi-
stry (Interruptions)

SHRI V. NARAYANASAMY  When
Padmanabha ¢nd 17 others were ‘led

who was in power mm Tamul  Nadu”
(Interruptions) You are accusing the
AJTADMK Government What 1s your

stnd? (Interruptions)

THE VICE-CHAIRMAN (SHRIM A
BABY)* Mr Narayanasamy, please take
your seat

SHRI V NARAYANASAMY  You
are a party to the LTTE activities in
Tamil Nadu

I VICE-CHAIRMAN (SHRI M A
BABY)* Please take your seat
(Interruptions)

SHRI V GOPALSAMY We will
not allcw any grous, This 15 tne stac-
ment of the Chief Mimster of Tamil
Nadu The Chief Mmster of Tamil
Nadu has given ;5 very categorica] state-
ment that he will not allow any group
to use the soil of Tamil Nady to create

violence or anything But Sir, today,
there are some people who are rassing
his bogey  Of course, the hon Prume

Minister has saig abou; the hnk between
the ULFA and the LTTE We are not
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holding any brief for the LTTE here,
But, Sir, we want to have very ccedial
relations with the Central Government,
The Chief Minister came here op the 3rd
of this month He held discussions with
the Prime  Mimster If  anything 18
brought to the notice of the Tamil Nadu
Government, whatever suggestions are
given by the Centra] Government to
tackle any such problem, we are pre-
pared to extend our fullest co-operation
to the Central Government. But Sir..

SHRI V NARAYANASAMY: Cent-
ra] Government 15 not running your Go-
vernment (Interruptions) You will  say
that the Centraj Governmeng is interfer
ing 1 your State affairs
(Interruptions)

SHRI M M JACOB Mr  Vice-
Charrman, Sir, we are discussing Assam.
not Tamul Nadu

DR NAGEN SAKIA Si, we are dis-
cussing the Statutory Resolution on
Assam, So, the speakers should be asked
to confine themselves within the para-
meters of the subject

(Interruptions)

SHRI V GOPALSAMY But S, with
all the force at my command I would like
to inform this House that there is mno
camp for ULFA or for any other group
mside Tamil Nadu. But because they are
raismg this bogey (Interruptions).

SHRI V NARAYANASAMY: We can
prove 1t (Interruptions)

SHRI V GOPALSAMY" Sir, when the
Nazis wanted to fimsh Communsts, they
said Reichstag 1s on fire because of the
Commuunists (Interruptions).

SHRI V GOPALSAMY Mr Gopal-
samy 1s under the mistaken 1mpression.
There 13 president’s rule (Intcrruptions)

SHRIMATI JAYANTHI NATARAJAN
(Tamul Nadu) On a pomnt of order

THE VICE-CHAIRMAN SHRI M A.
BABY) There 1s a pomnt of order Let
me hear that first

[8 JAN, 1991}

President’s Proclamation “.
under Article 356 in

relation to Assam

SHRIMATI JAYANTHIL NATARAJAN.
Sir, the discussion is on Proclamation of
President’s rule in Assam. I don’t know
how the hon. Member can talk about
LTTE and St Lanka. I would like the
Chair to give lus ruhng (Interrupticns).
I want to appeal to the Chair. If the hon.
Member 1s allowed to talk about LTTR,
then you allow us also to speak about
LTTE. But because the Mimster 13 gomng
to answer only about Assam, I don’t know
how you allow him to speak about LTTE
also. In the morning I asked the Prime
Minister a question and at that ttme Mr.
Gopalsamy was sitting quiet He did not
reply. Now he wants to raise 1t in an
indirect way m this debate But the Munis-
ter will not be able to reply to that, So,
it will be totally incorrect We also have
so much to say on Tamil Nadu, we can
also say if he 1s allowed.

THE VICE-CHAIRMAN (SHRI M A.
BABY) 1 have to deal with thz pomt of
order Let me clarify The hon Member is
right that we are discussing about Assam,
and while discussing about Assam there
can be some reasonable referencz to some
other States also But unfortunately Shri
Gopalsamy is taking too much tune mn
relation to Tamil Nadu. So, there should
be onlv scme reasonableg reference to
Tamul Nadu

SHRI V GOPALSAMY I will confine
myself to the subject I would lke to
condemn any sinister move fu destabilise
the State Governments, because the Assam
Government was dismissed, President’s
tule has been imposed Already the wings
of the country, the North-East, North and
the North-West are on fire. But the sou-
thern tip is very peaceful But certain sec-
tions have been raising this kogey and
demanding dismissal of Tamil Nadu Gov-
ernment even But, Sir (Interruptions)

SHRI V NARAYANASAMY Sir you
should not allow this

SHRI M M JACOB Mr Gopalsamy
is threatening the House and warning the
House.
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SHRI V GOPALSAMY We are not
worned, Hon Prime Minister, Mr Chandia
Shekhar will never yield to any such pres-
sure from any quarter But, Sir, we pad
a heavy price 1n 1976 because we opposed
emergency, and Mr Chandra Shekhar also
suffered detention in the dark dungeon
cells We have certain principles and con-
victions At the same time, whep theie
was a move to expel Indira Gandh from
the Lok Sabha, after chikmagalur victory
we were the first, our leader was the first,
to condemn that action also I remember
the words of Lady Maebeth Stars, hide
your fire, the crimes we are going to com-
mit should be ldden in darkness Ths 1s
the Shakespearean couplet I would like to
draw the attention of certain people who
are trymg to heed to the voice of certam
Lady Macbeth Not only Lady Macbeth,
but thore who acted upon her advice were
doomed Those people who act ac-
cording to the advice of Lady Macbeths
will only face doom  (Interruptions) 1
know, the Congrezs Pariy has given a Press
releasz at 4 pm The Congress Perty has
descended to such a law level that
it 1s running after some third rate people
who have no political credibility (Inter-
ruptions)

SHRI V NARAYANASAMY Mr
Gopalsamy, you jomed Mr V P Smngh.
You have no night to talk about the Cong-
ress Party  (Interruptions)

SHRI V GOPALSAMY 1 know, the
Congress Party has gitven a Press rclease
at 4 pm, agamnst the Taml Nadu Gov-
ernment

SHRTI T R BALU Shame
fions).

(Interiup-

SHRI V GOPALSAMY We 1gnore the
yellings of cunning jackals We have got
the mandaite (Inierruptions) You dismissed
a popularly-elected Government it Assam
You could send the Army there (Interrup-
tions) You could send the Army to Assam
It will be thrown mto the Brahmaputra
The Congress Party will bz drowned
the Brahinaputra They could no* eater
the State of Assam They could not enter
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the State of Jammu and Kashmur (Inter-
ruptions) In Andhra Pradesh, ten districts
are virtually under the control of the Naxa-
Iites But I am not here to demand the
dismissal of the Janardhan Reddy Minis-
try I am not demandmng.

SHRI V NARAYANASAMY He has
no nght to say that (Interruptions) You
did not win a smgle Lok Sabha seat. What
right have you got to talk about the
Congress Party? (Interruptions) You have
been wiped out in the Parlrament elections

THE VICE-CHAIRMAN (SHRT M A
BABY) Mr Gopalsamy, pleas: conclude.

SHRI V GOPALSAMY 1 am not ask-
ing for the dismissal of the Andhra Pra-
desh Mimstry I am not for thaf

THE VICE-CHAIRMAN (SHRI M A
BABY) You have only two munutes

SHRI V GOPALSAMY Whether it 13
Andhra Pradesh or UP or any other State,
we are not demanding the dismissal of
any Government (Interjuptions) Yoy say
you want co-operation. I would like to
warn you If you try to play any dirty
games, really, you will be creating anothe:
Punjab or Assam in the State of Tamil
Nadu The Congress Party will never be
able to enter the State of Tamil Nadu
(Interruptions)

SHRI DAYANAND SAHAY (Bihar)
Sir, he should withdraw ths

SHRIMATI JAYANTHI NATARA-
JAN He cannot make such a <tatement
(Inferruptions)

SHRI V NARAYANASAMY 1he
Tamul Nadu people want the distssal of
the DMK Government (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN Sir, Mr Gopalsamy should withdraw
what he said just now He cannot hold
the Parhament and the country to ransom
by giving such threats on the floor of the
House (Interruptions)

SHRI ¥V GOPALSAMY They will be
preparing the obituary of the Congiess
Party. They will be writing the epitaph of
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the Congress Party 1n the coun'ry. (In-
terrupiions) You 'will be thrown into the
dustban of history, Don’t trv to play any
dirty games, (Interruptions) You lost power
m Tamil Nadu 24 years back You will
not be able to come back to power in
Tamil Nadu (Interruptions) Sir, I strongly
condenn the imposition of President’s Rule
in the State of Assam.

600 pM

SHRIMATI JAYANTHI NATARA-
JAN That remark should be expunged

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh) Theie s cothing unpar-
llamentary He gave a caution. There is
aothuwe ap she

SHRIMATI JAYANTHI NA1ARA-
JAN Let the Charr give his ruling I am
appealing to the Charr,

THE VICE-CHAIRMAN (SHRI M A
BABY) If there 1s any thing unparha-
mentacy

SHRIMATI JAYANTHI NATARA-
JAN I am not talking of ‘unparhamen-
tary’. What I want to bring 1o your notice
is that the hon Member just now said,
if anything 1s done which the Central
Government 1s entitled to, if it is so ad-
vised under the Constitution of India,
Tamil Nadu will become another Punjab
or Assam (Interruptions)

SHRI V GOPALSAMY: Punjab 1s still
a part of India Punjab 15 not Pakistan

SHRI PARVATHANENI UPENDRA"*
Several times seveial e.dicosions ale used

SHRI V GOPALSAMY Punjab is not
Pakistan, Assam 1s not Burma

SHRIMATI JAYANTHI NATARA-
JAN Already they are converting Parlia-
ment to Punjab

DR NAGEN SAIKIA Only I want to
know whether we are sidting beyond six.

THE VICE-CHAIRMAN (SHRI M. A
BABY)' Mr Gopalsamy, please sit down
Y hope you have concluded Yes, Shri
Chaturanan Mishra

[8 JAN, 1991]

by Minster 510

st agoma faw ()
wawsd 9, wd favw @ g g9
A WA G ¥ TE @ q AT
TG TG A%y gF WM gl AT
R CUUC AR A -1 O
o7 vEL ar O wg froawm aar
LRGN £ E R = T -

BWIR TR P, g% B ww
(eaam)

THE VICE-CHAIRMAN (SHRI M A
BABY) Now you may please stop. You
can continue tomorrow. The Mimster will
now make the statement

STATEMENT BY MINISTER—RECENT
VISIT BY THE COMMERCE AND
LAW AND JUSTICE MINISTER
To AFGHANISTAN

THE MINISTER OF COMMERCE
WITH ADDITIONAIL CHARGE OF THRE
MINISTRY OF LAW AND JUS1ICE
(SHRI SUBRAMANIAN SWAMY). Srr,
in response to an 1nvitation from the
Mimster for Commercz of Afghanistan,
I visited Afghanistan fro.n 30th December,
1990 to 1st January, 1991 This 15 the
first bilateral visit of a Miuster of Shri
Chandra Shekhar’s Goveinment to a
friendly country

I was accompamed by a delcgetion of
senior offic als of various Mumstries  of
the Government of India and experts as
well as semior representatrves of commer-
cial establishments conne~=d wrth Tndo-
Afghan trade and economc relations

I had detailed discussrons with  H's
Excellency the Commerce Miumster of Af-
ghanistan, Mr Zakim Shah as well as
w'th the Deputy Prime Mimster-com-
Minster for Planning and the Muster for
Light Industries and Food Stuff,

The discussions were held in a warm
and cordial atmosphers Both sides appre-
ciated the sincere efforts made jomntly by





